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action is being taken to check these dis-
astrous activities in several parts of the
country. Thank you very much, Sir.
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MR. DEPUTY CHAIRMAN: The
matter will be examined and looked into

Now, we take up the Finance Bill, 1986.
Mr, Gurupadaswamy.

THE FINANCE BILL, 1986—Contd.

SHRI M. S. GURUPADASWAMY

(Karnataka): Mr. Deputy Chairman, Sir.

seeing the Finance Minister before me, Y
am reminded of two stories which I may
narrate for the benefit of the House. One
is Alice in Wonderland and ancther is the
story of a Village Traveller in Spain at
the end of the Industrial Revolution.

_ Sir, everyone knows about the story of
"Alice in Wonderland, Alice, the little
girl, hag the very exacting and ex-
hilerating experience of moving very
fast but finding herself in the same
position. She had the experience of
moving fast, no doubt, but all the same
she remained at the same spot.
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The second story is the slory of an
ignorant vikage traveuer in Span  at
the end of tne meutevay perivu. For
the nrs; ume, ne was gou.g 1n a ra-
way train aud ne waduteu to reach a
destination.,  Uniortunately, he took a
Wrong (rdin wnoich was going in  tne
reverse direciuon. He .avuga tnat ne
was guing in the train speeduy aud
very fast and woud reach nis destina-
tion. But he did no; know .hat he was
going just tne opposi.e way. The specd
was high and he thought that he was
going very fast. Ultimateiy, he londed
odmpeif  not on the spo; waich he
wanted to reach, but in a diferent
spol which was just che opposite. It
was in the reverse direciion. That is
r.he fate of my friead, Mr. V. P, Singh,
today. He has been imagining, honest-
ly but wrongly, that there has heen
speeding up of the economic process
and the economic development thiak-
ing that he has been the architect of
a development revolution which was
no. visible in the past, but actually
leading the country and tne economy
to stagnation.

Sir, before I go into some of the
vhings, I would say that it is better
that the Finance Minister of the coun-
try should stick to some of the esta-
blished norms and established stan-
dards accepted principles and dogmas
which all the countries of the world,
whether democratic or not have ac-
cepted. Firstly, it is wise to remember
always that j. is wrong to have taxa-
tion without representation. Sir, that
taxation  without represestation  pro-
duced the American revolution., Every
tax item, every addition of duty,
should get the approval and the con-
sent of the elected body. This is the
first principle of democracy. This is
the cardinal principle of any budge-
tary system in any part of the world
which the Finance Minister should
bear in mind. My friend the Finance
Minister, has given up thig salutory
principle. He has resorted to various
devices in order to raise resources
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wilhou; pariiamentary conseut.
hikng of prices op the eve of the
buuger  session, the hiking of peiro-
dewn prices just on the threshold of
parilamentary session, s morally
Wruug and politcaity repughant, The
earuer ne gives up ¢hus, the better for
aemaocracy. Hesorting to coilecuon of
Tewources, mobiisation of resvurces,
tnrough nouluication  is also wrong,
tnougn 1 1s permissible under ihe
rutes. Tnirdly, it 1s also wrong and
improper to bring ip Supiementaly
Budgeis soon after Jae General Bud-
get is introduced, ‘This was  never
uone in the 50s, let me submit, Sir, I
have been in Parliament since 1952.
1 have spoken on various Budgels in

The

tne other House and in  this House.
Ot la.e, we have been transgressing
fnancial etnies, buudgetary  ethics,

aes.roying ghe sanctity of the Budge.
by resorting to Suppiemeniary Bud-
getg off and ou. The whole year js a
bugelary year for us. This 15 not done;
this 18 nof a healthy practice. In a
way he may justify open budgeting,
demys.afying the budget. But I do not
go along with the Finance Minisler in
respect of having repeated Supple-

mentary Budgels before the House,
negating, going counter tp the finan-
cial discipline, the fiscal discipiine.

After all, financial and fscal discip-
line are very, very important, and I
am one who feels that this salutary
principle has been .ransgressed by the
Finance Minister. He is honourable
and honest. I have been saying this.
But this alone is not enough, not ade-
quate. He needs something more. As
1 said in my last speech on the Bud-
get, Mr. V. P. Singh is honest but he
is not wise. I repeat it.

THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP
SINGH): I can draw ubon your wis-
dom it it is reliable,

SHRI M. S. GURUPADASWAMY: 1
am prepared to give wisdom, and I am
giving wisdom for your benefit, for
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the benefit of the House. Sir, for lack
of ume. 1 do not wanl [o go into the
figures, 1 have gune ino ihe tigures
last time when I was speaxing on the
Budget. But let me analyse before the
House -he types of chauenges, the
types of crisis the country 1s facing.
I am not talking of whe crisig in the
poliiical or social fields, but I am lalk-
ing of the crisis in the economic field
which we are forgetting, overlooking
and side-stepping. There is a triple cri-
sis facing us, three challenges facing
us broadly, among many, The first is
the crisis of resources. The s:zcong is
the crisis of poverly and unemploy-
ment., The third is vhe crisis of in-
equality of income and wealth, These
are the triple crises whhich have be-
come the Gordian knot, which cannoi
be cut so easily.

Sir, take the crisis of resources. The
Finance Mimster is {ryiiag hard to
mobilise  resources for development
and to meet the day to day expeudi-
ture. He has resorted to taxa.ion which
he must. He has raised resources
through Taxation. Though he has given
reliefs and concessions, -he gverall
efforts of the Finance Minister is to
raise resources which he has been
doing, Last year he did it . This year
he has done it. He has also been rais-
ing resources through increase in ad-
minis.ered prices. He has been impro-
ving resources through economic cuts,
saving money, thus adding to rescur-
ces. Further he has been resorting to
borrowing, defici; financing. But all
ihese resources, I must say, fall short
of the demands, the requirements, Ul-
timately the pressure falls upon defi-
cit financing.

Sir, the days of balanced budgets
have gone. The days of decreasing
deficits are gone. I am nof sure whe-
ther at least by the end of the Seventh
Plan the budgetary deficits will be
avoided, deficit financing will be avoi-
ded, given up and once again we will
see the days of balanced budgets. Sir,
as a result of this deficit financing dur-
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Ing the Seventh Plan period, as a
whole, it is expected that there will
be a rise in 'he price ievel to the
extent of 30 per cent. Let my friend
contest this estimate. By the end of the
Seventh Plan period if you go the
way you ure going, the economy will
land with 30 per cent rise in the over-
all price si.uation.

Sir, there will be, of course, a rise
in the money supply also. It is esu-
mated {hat by -.he end of the Sevenih
Plan the rise in the money supply wily
be to the ex.ent of 66 per cent. The
‘Finance Minister seems to be con-
cealing the fact tha, the Seventh Pian,
as a wnole, has an 1n-built deticit
Jlnancing of 5.3 per cent, This in-
built 5.3 per cen. deficit wili defini-
tewy disturb the economy and disturb
the development process, There has
been fur.her distortion Tberause of
lack of adequate preparation, lack of
monitoring, lack of efficient imple-
mentation of the plan  prougrammes.
There has been was.age, 1ihere has
been delay.

Sir, in England, an ex-vivi} gervant,
who retired—l forge{ his name—,
has estunated that 40 per ceni of ex-
penditure on admimsiration is was.e.
Ip India, it may be more, The Finance
Mirmuster has been talking of the eco-

nomy cu.s. Why not you cut down
expenditure on administration? lhe
administrative machinery is prolife-

rating. Many offices have beep crealed,
new agencies have been added, wi.h
no benefit to the economy, with no
benefit to the commo n men, hus in-
creasing corruption, increasing delays,
I know Mr. V., P. Singh has taken
pains to reduce delays by cut.ing
down many many wrong procedures
which had accumulated in the past, I
commend it. But -hat is not euough.
If he makeg serious efforts, I am sure,
administrative expenditure can be
brought down s.ill further. ] feel he
must have a plan of cutting down this
administrative expendiwure by at
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least 25 per cent during the Scventh
plan period. Can you do tha.? This
also is a saving which will add to the
resource mobilisation. As a result of
over-spending, excess-spending, mis-
application of funds, misdirection of
tfunds, he Is aware, we have landed
ourselves in a high-cost economy. We
have been priced out in the worid aar-
ket. Qur goods cannof compete in the
world market. Qur exports, in spite
of incentives and reliefs and conces-
sions that he is giving, are not pick-
ing up. Sir, Hong Kong, which is a
small island, which has got a popula-
tion of 0.7 per cent compared to
Indian population is having twice the
export of India which is a continent
by itself. A smali island is having
this achievement. Nearly Rs. 20,000
crore deficit is there in the balance of
payment. We do not know how we
meet this deficit. May I say, inciden-
tally, that there has been a reckless
import of certain things which could
have been avoided. There is liberali-
sation of immorts and for the last one
year. there has been thoughtless libe-
ralisation in certain sectors. Almost
all these imvorts have been going to
feed the capitalist growth at the cost
of the economy.

Sir, the debt servicing is anotha-
disturbing factor. I do not know how
we can meet the situation. Ti.l recent-
ly, International Development Autho-
rity was helping us with concessional
finance but they have stopped. If you
borrow from the commercial sector
market, in the open market, the inte-
rest will be high. I think we have
reached a stage where We have to have
a second look at our debt probiem
which is huge. You may say we have
paid our obligations already or we
have met our obligations and we have
not faltered there. Good. But with what
stake and at what cost?

My second point is about crisis of
poverty and unemployment. Sir, there
is a saying of Prof. Keynes, the great

economist and once he said
1.00 p.M. “The Finance Minister, all over
the world have a tendency to
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have rationa. methods after exploring
all other methods. Likewise, the Fin-
ance Miuuster seems to be resorung to
rational methods only after exploring
all other methods before him.

Look at the poverty situation, Look
at he unempolyment situation. The
number of jobless is now about 45
million, | am talking of the total num-
ber, This is morally repugnant, eccno-
mically wastefu] and socially dan-
gerous, There are 24 million or 25
million now-regisiered job-seekers
with the 664 employment exchanges
in the country. The number of regis-
tered job-seekers is increasing a; the
rate of 1,30,000 per month, (Time bell
rings) Sir, a few minufes more. I am
the only speaker from my party. 1
will .ry to be brief. Sir, unemploy-
ment situation has deteriorated and is
deteniorating. The pover.y situation
has not changed very much, in spile
of the fact tha; there is the twenty-
poiny programme, there is the minimum
needs programme etc, The difficulty,
the tragedy, of these anti-poverty
programmes is not that we are not
spending more money. Financial tar-
gets are being reached, I know. Bui
the physical achievements are small,
This is because of two or three factors.
Firstly, there is no involvement of the
people at the grassroot level, Sir, we
are a mass democracy. We want to
make our democracy more and more
popular and participa.ory, We want
to make, if I can use a communist
phrase, the people of India as the
fellow-travellers of development, co-
par.icipants of development, But what
do we see? The whole development
process and the things which go to
bring about socio-economic changes in
the rural sector are mainly en'rusted
to corrupt bureaucracy. There is little
participation of the people at the grass-
root level. This is one thing. Secondly,
the most import element of the
twenty-point programme, education
for all, hag not beep realised so far.
An ignorant country, a country which
has a vas: backlog of illiteracy and
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ignorance cannot bring anouf social
change and economic development, or
development revotution, withun a short
vime unless the people who partici-
pate in the development grocess and
soclal change are literate, are skilied
and are trained for this purpose. This
has no, been taken care of by the Go-
vernment in implementation. The
ronitoring and implementation of the
an.i-poverty programmes have suilered
and suffered and still suffering. Mr,
V. P, Singh said in his speech that
more money is being provided for anti-
poverty programmes, for agriculture,
for food. I know. For lack of time, I
cannot go into it. But let me point out
hat in the draft Seventh Pian three
things were said, food, productivity
and work, All are linked to economic !
development, 1 agree, but in the final
draf. what have you done? There is a
sort of decline in investment on food
production by 20 per cent, 1 cannoi go
into the analysis of these figures and
1 would like him tg contradict me. We
have reached a plateau so far as agri-
cultural development is concerned. We
had aken an easy path so far and we
have reacheq a difficult situation now.
In future it will be very difficult to
achieve agricultura] development if you
do not make a big effort now. Even
the present achievement as compare£
to some of the countries, like China,
is not satisfactory. With 100 million
hectares of land under cultivation
China is producing 400 million tonnes
of foodgrains whereas with 166 million
hectares of land wunder cultivation,
which is more than China, we in India
have produced about 151 million ton-
nes of foodgrains in 1984-85 which is
a peak period. This is our achievement.
We have achieved, yes, but in com-~
parison io China, no, For the future
we have reached a plateau, we can-
not have easy development in agricul-
tural field unless and until we change
the entire structure a% the village level,

Sir, the Finance Minister talked
about the new economic order, but he
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has not spelt it out. He has no} spelt
out his new model. (Time Bell rings).
I am coming to my third point, last
point, the crisis in income disparities
and wealth disparites. Here [ am not
clear about his model. Perhaps, the
Finance Minister, coming as he does
from a class I do mnot blame him for
that, wants to reach socialism through
dapitalist path. He wants to reach
heaven through hell. Perhaps %his con-
tradiction coexists in his case because
it cannoy coexist in a modern scienti-
fic economic development. We have
been seeing the result of economic
development for the last o many
years, This year’s Budget or the Bud-
get.of the last year helps the capita-
list class only. The model which he has
been creating is not a so socialis. one,
it is a pseudo capitalist model. What
he is 'trying to do is marketisation, not

privatisation. As my friend, the Com- .

munist Member, has said, it is not pri-
vatisation, it is  marketisation  of the
economy. He' is producing what 1 call
a wage goods model, which is wrong,
retrograde, repugnant to socialist deve-
lopment. I do not want to sacrifice
freedom for the sake of achieving so-
cialist goal which our friends here
want. No.

SHRI NIRMAL CHATTERJEE (West
Bengal) : No, we do not want ‘%o sacri-

fice freedom. Our concept of freedom...
SHRI M. S. GURUPADASWAMY: I
know young concept of freedom is diffe-

rent.

SHR1 VISHWANATH PRATAP
SINGH: I cannot market it to Mr. Nir-
mal Chatterjee.  Your marketisation is
not working.

SHRI NIRMAL CHATTERJEE:
There is, in fact, expansion of market
in socialist countries also. It is entirely
a different proposition. 1 do not wart
to enter into a dialogue with my learn-

ed friend on this,
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SHRI M. S. GURUPADASWAMY: I
am a s:udent of Marxism myself,
know as much as anybody else. Ip the
name of creating a new sconumic grder
what the Finance Minister ig trying
to do is, he wan'is to marketiss the
whole thing. Through the new para-
digm or the model he wants to mar-
ketise he whole thing, He is producing
a wage-goods economy as gistinct
from a democratic socialist medel
which we all want. I concede he i8
honest, bu'i he is not wise. He cannot
by choosing these weapons. ..

SHR] VISHWANATH PRATAP
SINGH: Sir, again he has referred to
my wisdom. Had I drawn from his
wisdom, I would have %een on that
side.

SHRI M. S. GURUPADASWAMY: I
am sure, Sir, Mr, V. P. Singh will come
to this side some time,

SHRI NIRMAL CHATTERJEE: You
have to contend with the fac! that
that would be worse situa:ion than
you are in today.

SHRI M. S, GURUPADASWAMY:
Sir, T was also on the other side sume

time back. When I became wise I
came ‘o this side. Some day Mr. V. P.
Singh will come to this side.

And finally, may I say in the end
that we are proceeding, inching for-
ward  slowly  but steadily towards
greater and greater crisis in the eco-
nomic field. This crisis combined with

the political crisis will certainly pro-
duce a situation where we all will be
in great difficulty. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Shri
Virendra Verma.
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MR. DEPUTY CHAIRMAN: Mr.
Rameshwar Thakur. You have got
25 minutes.

SHRI RAMESHWAR THAKUR (Bi-
har): Mr. Deputy Chairman, Sir, I rise
to support the Finance Bill, 1986.
While expressing my appreciation for
the Biil 1 would like to congratulate
the hon. Finance Minister for his sin-
cere desire and progressive measures
reflected in the Finance Bill, 1986.
The Bill reflects the Government’s so-
cio-economic and political policies. It
has been drawn broadly on the frame-
work of the Long Term: Fiscal Poticy
which was hailed in both Houses of
Parliament and throughout the coun-
try by large sections of the communi-
ty. The Bill of 1986 enhances the pro-
cess of stability and path of consolida-
tion of the bold and pragmatic steps
initiated fQast year by the new Govern-
ment under our dynamic Prime Minis-
ter, Shri Rajiv Gandhi. The provi-
sions of the Bill indicate the much
needed reliefs to the middle class and

. the poor, encouragement to small scale
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industries and impetus to anti-poverty
programmes. The Bili also provides
certain incentives for savings, invest-
ments and growth.

[The Vice-Chairman (Shrimati Kanmak
Mukherjee) in the Chair].

Provisions have also been made for
combating tax avoidance and evasion
and augmentation of taxation base,
Positive steps have heen  taken for ac-
quiring immovable properties, liberal-
isation and rationalisation of the pro-
visions relating to capital g..ins, cer.
tain tax concessions have also been
withdrawn ‘which have not been consis
dereq desirable. It ig surprising that
most of the imminent Members from
the other side have ignored to speak
on the provisions of the Finance Bill.
They have not taken the trouble of
either criticising the specific provisions
of the Bill or to make constructiva
suggestions thereon. Instead most of
them have either been lost to ideologi-
cal controversies, general criticisms of
the Government’s performances in the
past and some well repeated arguments
ignoring the actual facts, figures and
realities of life.

As regards the Bill there are in all
56 clauses—39 relating to Income Tax,
1 Wealith Tax, 6 Gift Tax, 1 Sur Tax
and 3 Customs, 6 Excise and five sche-
dules. After the presentation of the
Budget, it has to be appreciated that
the Finance Minister has been good
enough to invite suggestions and to
carry on debates and discussions with
people from different walks of life.
This has been appreciated by the peo-
ple throughout the country and after
consideration of various suggestions,
the Finance Minister has been good
enough to propose a number of amend-
ments in the Lok Sabha which have
been carried and incorporated in the
Bill which is under consideration be-
fore us.

Clauses 1 and 2 dealg with prelimi-
naries. Clause 3 deals with exemption
limit. The exemption limit has been
raised from Rs. 1,000 to Rs. 5,000 which
is a welcome featlre,  Clause 4 deals
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with standard deduction for salaried
people, tax-payers which has been
raised from 25 per cent to 30 per cent
The ceiling has been raised from Rs.
6,000 to Rs. 10,000. This has been
welcomed by the service class through-
out the country. I would like to know
from the Finance Minister whether the
employees who are not entitled to
standard deduction, their minimum of
Rs. 1,000 also could be suitably raised?
Clauses 5 and 6 relating to section 23
and 24 of the Income Tax Act is in
regard to one self-occupied house the
annual value of which has been ex-
empted from tax which is a welcome
feature.

SHRI NIRMAL CHATTERJEE: 1
have just one point to raise. Did you
say there are employees who are not
allowed standard deductions?

SHRI RAMESHWAR THAKUR:
Yes, there are employees. Those who
are availing the benefits of transport
by the employers, they are not entitl
ed to this. They are entitled to Rs.
1,000.

SHRI NIRMAL CHATTERJEE: T
see.

SHRI RAMESHWAR THAKUR:
They are emtitled to Rs. 1,000. Possibly
in light of the increase of standard
deduction cefiing from Rs. 6,000 to
10,000, it could be suitably amended.

SHRI NIRMAL CHATTERJEE: 1
thought you might be mentioning a
peculiar category of Members of Par-
liament who have their salaries but
who are not allowed to standard de-
ductions.

SHRI RAMESHWAR THAKUR: Sir.
in regard to interest on borrowed
money, the Finance Minister has been
good enough now to make a provision
for interest upto Rs. 5,000 on borrow-
ed money. I would request the Fin.
ance Minister to raise this limit of
Rs. 5.000 to Rs. 15000 or so because
Rs, 5,000 is a very paltry sum and it
is not possible to acquire a tenament
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or a house from borrowed money with-
in this limit and therefore for ‘uture
this amount should be suitably aised
so that it can really give help to the
persons who are trying to acquire a
tenament or a house or flat.

Small Scale Industries; Under
clause 7 (Sec. 32A), small scale indus-
tries for which limit has been raised
trom Rs. 20 lakhs to Rs. 35 lakhs
necessary provision has been made to
enable them to get relief u/s 32A, 80
HHA and 80 1(2). The Finance Min-
ister has been good enough to bring
in an amendment specifically for the
carry forward and set off of the un-
absorbed portion of the investment al-
lowance which is a welcome feature.
Clause deals with Section 32(A and B)
ie. investment deposit account. This
is a welcome feature but there i one
aspect; the use of the words a sum
equal to the amount or the aggregate
amounts so deposited and any amount
so utilised in sub-clause (i) of Sec-
tion 32 AB (1) (b)—gives the room for
dispute and, therefore, it shovld bhe
substituted by the words and/or
Or it should be clarified in the scheme
to be framed. It is essential because
the option is for both, either to deps-
sit or to acquire a new ship, etc. This
is a new thing that has been added. 1
think this clarification is called for in
regard to “and” and ‘‘or”.

There is one item which was dis-
cussed by a senior Member of the
House yesterday in regard to 20 per
cent profit of the benefit eligible busi-
ness under this clause now. He gave
the impression that if one acquired
plant and machinery for Rs. 20 lakhs,
one can get benefit up to Rs. 40 lakhs
in two years. The question seems to
be absolutely hypothetical. In regard
to the example given about 20 per cent
relief plus depreciation, I think depre-
ciation is a normal item which even
in the existing law is allowable. And
if the rate of depreciation is accelerat-
ed, it does not make any difference
bacause this 20 per cent allowance
under the new scheme under section
32AB is something different. I do not
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think there should be any misunder-
standing on that account.

SHRI NIRMAL CHATTERJEE: M.
Thakur, you are so knowledgeable. 1
could not reter to it, but if, as hus
been provided in the Finance Bill, the
depreciation in certain cases is such
that a particular good is depreciated
in the course of two, three or four
years, does it mnot mean that some
additional advantage is being provid-
ed to them?

SHRI RAMESHWAR THAKUR: No,
the issue is different. Where new ship
or new aircraft or new machinery is
purchased, inslead of existing invest-
ment aliowance, investment deposit
account scheme will operate.

SHRI NIRMAL CHATTERJEE:
There are others also. A company
would be provided with facilities to
retire their houses constructed for 1l4-
bourers in the course of four years.
That also is depreciation,

SHRI RAMESHWAR THAKUR:
That is not relevant here. 1 can ap-
preciate that, but that is not the point
at issue. So far as this ciause is con-
cerned, I have to make two sugges-
tions to the hon. Finance Minister for
his consideration. It provides for de-
posit for eight years. I would like
him to consider whether it can be re-
duced to four years in the light of the
higher rate of depreciation now an-
nounced and a faster develooment of
modern technology. This is for future
consideration. Secondly. as stated in
para 5.15 of the Long Term Fiscal
Policy. deposits under this section
should earn an interest rate of 10 per
cent. For this provision shouid have
been made in the section itself. If it
is not possible at this stage, then 1
would suggest that it should be pro-
vided in the seheme.

In regard to audit, there was some
ambiguity in the proviso to sub-sec-
tion (5) of section 32AB. This has
been clarified. But another big provi-

F
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so has been given. I suppose possibly
it was not necessary. We have taken
out in the amended section the words
“where the assessee is a person other
than a company or a cooperative so-
ciety.,” This is good enough. There
is no need of any proviso for any other
kind of audit because primarily they
require a certificate in the prescribed
form as provided in sub-clause (5) it-

self. In any case, this may be exa-
mined.

tause Y of the Finance Bill deals
with the nsertion of an explanation
regarding capitalisation of interest. In
this regard there has been a contro-
versy whether this clause means only
clarification of the original intention
or it is a clause which brings retros-
pective effect, that is trom 1-4-19Y74.
But it we see the explanatory nore,
it says very clear.y that it brings re-
trospective effect. The reason given is
that this is on the basis of the origi-
nal intention of the law as well as
accepted accounting principles. The
Institute of Chartered Accountants of
India had given their views long back,
However, we are happy that it has ul-
timately been accepted by the Govern-
ment. The fact is that there shou.d
have been some clarification that when
this new amendment is brought  recti-
fication of the relevant assessment
under Section 154 will be available,
Though in normal course Section 134
operates, but nevertiheless since it is
a question of ten years and al:. these
assessments would be opened since
the year 1974-75, it is essential that
if capital interest is not to be allow-
ed, that rectification under Section 154
could be simultaneously processed.
This clarification or assurance should
be given so that there is no unintend-
ed hardship to the assessees who will

be affected by the last ten years’ as-
sessments.

Clause 21 deals with Section 80M
regarding deduction in respect of cer-
tain inter-corporate dividends. Yes-
terday one senior Member pointed out
that this has been done possibly on
account of some pressures from cer-
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tain quarters, that this was deleted
from the original Bill and it 'ag been
retained in the revised Bill. The
honourable Member was also good
enough to mention by way of an exan:-
ple on the same issue that this is com-
pletely devoid of moraliity to have
double taxation. He gave an example
that people like doctors, chartered ac-
countants and other professionals, who
could not go into corporate sector and
work in the form of partnership firms,
should not be subjected to doubie
taxation—once on the income of the
firm and again on distribution of the
same income in the hands of the part-
ners. I wholly support this conten-
tion of the honourable Member ani 1
would urge upon the Finance Minis-
ter that the said hardship should be
removed, if not in this Bill, at least{ in
the coming direct taxes code. On the
same analogy it should be uappreciated
that for a domestic company paying
full tax on its income and after pay-
ment of the full tax, if they distribute
the residual as divided to another
member-company, another domestic
company, then, why should the other
company be required to pay full tax
again? Wik it not amount to double
taxation? So this logic is very much
applicable in this and that is why
there 15 merit in the retention of Sec-
tion 80 M which has been on the origi-
nal statute for a number of years and
for valld reasons. I, therefore, sup-
port retention of the provision in the
interest of inter-corporate investment.

Clauses like 17, 18, 19, 20, 23, 24
and 25 are ali minor and clarificatory
in nature making minor changes.

Clause 27 is important because it
relates to the power of collecting cer-
tain information. The Central Gov-
ernment has taken this power and
there has been a certain degree of con-
troversy. OQriginally the provision was
that the power given t; the income-
tax authorities was to inspect residen-
tial houses plus business premises.
Now it has been reduced to only busi-
ness premises and residential houses
have been taken out. There has heen
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some criticism about it. But the fact
remains that there are other sections
like Section 133A where we had a pro-
vision about searches. What this new
Section provides for is to give it more
strength and a positive direction to
survey which will be in the interests
of the revenue, because those people
who are not paying taxes but are liable
to pay taxes, must be made to pay
taxes. Persons who are not coming
forward to give true details of their
tax liability must be brought to book.
As regards the original powers for
searchsand seizure under the existing
laws, those powers remain in cases
where there is definite prior informa-
tion regarding evasion of tax on a
large scale, the power is there on the
statute book and it has not been affect-
ed by the amendment proposed now.
Clause 29 ig a laudable clause which
inter alia now allows any public sec-
tor company to issue debentures. in-
terest on which will receive tax exemp-
tion. This is a matter which has not
been mentioned by members from the
other side but it is a very important
step taken by the Government and it
deserves compiiments.

Other clauses are of general nature—
28, 30, 31, 32, 33, 35, 36, 37 and 39.

They relate to consequential minor

amendments.

Clause 34 is an important clause
which deals with section 2691], Chap-
ter XXC. This is a new chauvter relat-
ing to purchase by the Central Gov-
ernment immovable property in cer-
tain cases of transfer, This is a very
comprehensive section and deals with
various facets. There are obviously
certain difficulties which are being ap-
prehended. One or two aspects I would
like to mention. One is that the words
used in the Bill are ‘not less thar Rs.
5 lakhs’, whereag in the Finance Minis-
ter’s speech the words indicate clearly
Rs. 10 lakhs. Similarly, the Long
Term: Fiscal Policy does mention ten
lakhs., I do not think it gives a clear
position. The ambiguity in the clause
is to be seen from the speech of the
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Finance Minister. If the Finance Min-
ister’s speech is categorical, then, I
think, the Bill must also be of the same
pattern. Therefore, 1 would very much
urge that this ambiguity should be
cleared and Rs. 10 lakhs' should be
stated.

Secondly, the existing provision
Chapter XXA envisages acquisiticn Ly
the Central Government of immovable
property, etc. on payment of the con-
sideration shown in the instrument of
transfer and 15 per cent of the said
amount. This has been there in the
earlier Governmnt’s policy on acqui-
sition of property and the exisiing
law. This provision has been there
on the Statute Book for a long time.
It the intention of Long Term Policy
was there to add 15 per cent, we do
not know what legal difficulty could ke
now to the provision which has been
there for such a long period, 1 would
very much urge re-consideration of
this aspect.

Then, one of the senior Members
on the other side indicated that the
Gift Tax has been made aggressive
since the aggregation provision has
been omitted. I would like to say that
the Finance Minister, while deleting
the provision of aggregation, has rais-
ed the tax from 5 per cat to 30 ped
cent straightaway. Not only that, the
Finance Minister has also withdrawn
all the existing exempions in reiation
to National Defgnce Gold Bonds and
Gift to spouse up to Rs. 50,000, gift of
life policies of insurance to dependent
persons, etc, Therefore, in the real
sense though the law has been gtream-
lined, it hag been suofficiently expen-
sive and prohibitive to make gifts be-
yond Rs. 20,000. So the impression
created by the hon. Member is basi-
cally wrong.

SHRI NIRMAIL CHATTERJEE: For
five years how much aggregation was
there. You add them and then calculate.
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SHRI RAMESHWAR THAKUR: If we
leave out all these exemptions, it will be
seen that with new rates, gift tax is higher
beyond the exemption limit.

SHRI NIRMAL CHATTERIEE: Five
years’ aggression is eliminated. If that is
not eliminated, you compare it with the
present position.

SHRI RAMESHWAR THAKUR: I
think you are mistaken on facts. The
hon. Member also mentioned about the
re-introduction of FEstate Duty. I would
like very much to say that this is surpris-
ing, When all aspects were considered
and there were representations from a
wide gection of the people for its aboli-
tion only then these steps were taken. Even
the Parliament Committee had men-
tioned that the revenue from Estate Duty
is very low and the expenditure ig so
much. We are all aware that there was
so much of litigation right from the
stage of death and mouming till pro-
perty went to the inheritor. The cases
went on for years and decades, In
1958, a person died and the case went on
for two decades. In the meantime, his
son also died. It is g famous case of
Dethi, If you want to amend the law,
you have to go all the State Governments
to get their consent ang there are obvious
difficulties. There were po benefits. There
wag a separate department for Estate
Daty and lot of expenditure wag there.
Now, a policy decision has been taken
after careful consideration. My friend
says that we should not change the de-
cision. Now, jt ig a part of long-term fis-
cal policy. This is a very negligible am-
ount compared to the totality of tax
collection,

SHRI NTRMAL CHATTERJEE:; You
are throwing the baby along with the
bath water. This is the kind of solution
that you are advocating.

THE VICE CHAIRMAN (SHRIMA-
TI KANAK MUKHERIJEE): Your
time is over.

SHRI RAMESHWAR THAKUR: Sup-
pose one person has left only ome resi-
dential house. He dies and his family
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gets stranded.  Sometimes, they have to

sell the house in order to pay the Estate

Duty. The prices have gone up and the
. value of the house has gone up.

*  SHRI NIRMAL CHATTERJEE: If you

* apply the same kind of argument, then m-
come-tax shouid also be abolished be-
cause all kinds of problems are there.
This is what is calleqd throwing the baby
along with the bath water,

SHRI RAMESHWAR THAKUR; 1
_ have many examples where the persons
1. concerned had to sell their property.

The Finance Ministey wag good enough
* to bring an amendment of Section 80 HHC
- to allow dedications to the extent of 4
" per cent of the net foreign exchange reali-
sation plug 50 per cent of the remaining
net profit. Thig is indeed a very good
thing. We have a lot of competition in
the internationa] market and it js essential
that such postive relief should be granted
to augment our export earnings,

The reliefs given in indirect taxes to
the small and medium-sized industries will
belp these industries, I wag surprised
when some hon. Members said that thess
reliefs are for big industries. (Time bell

- pings) 1 have few specific suggestions to
make. One ig in regard to the medical
relief to self-employed and other salary
earners. The Finance Minister was good
enough to say that a separate Bill will be
brought. My only suggestion is that the
Bill should be brought in this session,
possible.

SHRI VISHWANATH PRATAP SIN-
GH. We are trying to squeeze in this
thing. If time permits, we will bring this
Bill.

SHR1 RAMESHWAR THAKUR: We
will suport it because it will help so many
people. I suggest that a deduction out of
the total income of a person, subject to li-
mits, be allowed on premivm paid for
medical insurance policies taken by them
with the General Insurance Corporation of
India. Similarly, I would suggest that
premium on group insurance by such self-
employed and other salary earners with
the Life Insurance Corporation of India
should be allowed.
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I would like to make a few other sug-
gestions.  After the Finance Mimster s
speech, some people have criticised the
long-term fiscal policy inside the House
and outside in the Consultative Commil-
tee. It ig very unfair because this policy
hag been welcomed throughout the coun-

try. I would urge upon the
2,00 p. M. hon. Finance Minister

that the Long Term Fiscal
Policy be implemented in full excepting in
unavoidable circumstances to ensure pub-
lic confidence in the Government’s poli-
cies and commitments. Secondly, the am-
endments to the Taxation Lawg should be
with prospective effect and as far as pos-
sible retrospective application should be
avoided. Thig is a policy matter. Thirdly,
the National Deposits Scheme (New Se-
ries) be announced in early June, 1986 la-
test to ensure savingg during 1986-87. The
Venture Fund Bill should be introduced
during the current gession of Parliament
to encovrage indigenous technology, Con-
solidated income-tax returns already fina-
lised by the CBDT and cleareq by the
Law Ministry shoulg be introduced during
1986-87.  Necessary efforts should be
made to announce the draft of the Direct
Taxes Code in July, 1986 so that an op-
portunity may be given to the Members
and otherg as per the normal policy of the
hon. Finance Minister to give their views
before the Bill is introduced. Then, a
large number of pending caseg are there,
both regular as well ag appeals. Efforts
shoulg be made to ensure that these cases
referred to High Courts and at various
stages are expedited. 1 would urge very
much that the statug of the Tribunals
should be raised as per Article 323-B of
the Constitution, as has been done in the
case of Appellate Tribunalg for Customs
and Excise under clause 6.2 of the
Long Term Fiscal Policy. In the alterna-
tive, a Central Direct Tax Court may be
established with at least 4 to 5 Benches
with the status of a High Court so that all
the pending cases which involve not only
litigation, not only expenditure of the
assessees but also expenditure and time for
the Department and the delays in collecting
the revenue, are expedited. The other
suggestion I want to make is about the
assessment and appeal procedures. ‘The

entire process should be rationalised and
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simplified in the light of the past experience
The entire administrative  machinery
shoulq be toned up at all levels to ensuie
that the progressive policies enunciated by
the Finance Minister in the Long Term
Fiscal Policy and the Finance Bil] are
effectively imlemented at all levels. And
those people who are doing commendable
work should be rewarded and those who
are failing in their dutieg should punished
severely.

The last suggestion is in regard to the
computerisation.  Application of compu-
ter in the Department is essential because
this will ensure to cope with the increas.
ing volume of work and to carry out
the work by the Department concerned ‘n
time. Ang hardship in regard to delay in
many matters could be avoided. Therefore,
1 would urge very much that the compu-
ters should be se; up ir different centres,
To stary with, they should be there in
each important State capital and  the
metropolitan cities ang later on they can
be installed in other cities also, Thunk
you,

SHRI JAGESH DESAI: 1 woulg iike
to know from the Finance Minister whether
this Long Term Fiscal Policy is so sacred
that it cannot be touched even though
we find that something is not in consonance
with the public policy.

SHRI VISHWANATH PRATAP
SINGH. Nothing can be more sacred than
the public policy.

5} TETT ST (ITT I AR-
AT ICAATETET ST, EWTC AR
faw #t st 7 wr@w faw w=w &
ares yea faar g0, o Iger amdw
FCT |

Er 7% o usF 0 IEANYSE &ie-
mrarrawg’ u"mr%:ﬁr

av."rmta‘?a’xgwe?marm’fﬁ
FIT AW AT & TWT F1ES Toreehr Toeh
FITC g @I ImueET B artywt
7 Pt 3°, e W I faeat «w
m?aaummaﬁm IR
373RS—8

[6 MAY 1986] :

7 Bill, 1986 226
LA A fFF 0w IRAR
AT TR, TG E &1 o -agaeT

mmwa‘wﬁm 41 IF 9%
mrm‘(amr afex afr st ¥ 7e-

gfage oW 32, I g9 WAed W
@1 @z few-yPa-fav aem om =1 1
@r o7, dfFw i ¥ IR WHR

cﬁwﬁ-mmfrmm

Fr T AWM 7 TAT T g '(?3:
a’awm‘-r?-rm-—c:aﬁrf‘am Ea:ca
FFv 29w g & o0 fEm F@
¥ | BT ZY BER T USH A WY &

TET ET | FATT 5T F OXW &R st
ToveeTY § F1 fax Pam o7 ofew

C TP R AWy g I THEL WE @



The Finance

227

= gags =]

atr gmw P o o1 SR & o
H1 ® 90T H | Thag arEr fvﬂsar

g T T g1 W §

TUTT TIET W 99T 98 99l Fe
FTh 0% &1 IE IX @ T 1 A F
ar IEE @ SR I WeEld  Fal |
THT T FEA g [ g ML A A T
W@ g, 9 Ay [ g ad
T 561 8 T& 99 Mo q0R AT 39

13111
2923
kL
3%”

E

£
4
4
]
A,
g
3
A4

4
11
i

E
rFeH
iq,
43

EF|
~, A,
f“l.

{44

S

T
'ﬂiﬁ-

EEEEE]
E PRl
1309557

 f%§'
:
:

P
15

2, 2

3

i
EEF

A

E

[RATYA SABHA]

Bill, 1986 228
[T FNWC, ITFT g7 a1 & 17T
dac g 1 WP gw ag W R g
FIg JATE 731 & o6 g0 o & S
far st aixd s T, o7 & AW
TE ARG
gRTC Uit oo weat oY 7 &
auy ot 5 Ry u1 O aF S g

wqg & fAu a1 3", ag Par oo ¥ 9T Yar
g @it P @ & IO Iumw @ @
g T IRFW W W AW w AT,
AU AT A G STTAHL | FO WA

g, ¥ I T AT HT A AR
TET STWT AFAT | ATHT T qIT AET
FgaT At g2 fo & fos st P
MET, IR 0 Fa9T IR F6 WAl
gt ft 7 wey P & 7 3997 SR
FErar | dftaw & cwar g Tw @
W 7 #q Saey fewfgt T oew
I A Fro-ma ot wfw @t &,
IAE 9 FCH T GHT g7 28 T
Fhw-air yfw & ae1 faar & i s
ST W TR % 98 3T AR % 418
F P @6 THC A5F & I 9T
Pix R T o1, @ 3@ NI T ET
wew w1 s @ faale & @ e,
T Aohl T ™ F 7R T WIE N
7 wEaT g P T, @ET, e,
T Aok &1 AZT T@A & | FIH HEl-
T F /T ghod g, TIaq w1 T
g &, T h (a9 g4t 4 AT g9



)

The Finance

*229

F1 e g, foeft o a1z & qamd
E3! a1 97 ¥ I 9 97 @R @
R P W R R g
TR AT FHQIE ! At oar et
THC F IT T 1 AET
wiT Pt &7 Y a7 wEEw
gt Pr g A et T
gatds @7 1942 7, W %
TE o1, aEd AT W B
AT Y T T § A M
% TR & fay qar Y g
H A FRT T fmym
FAOg FE a9 Jg qIEq
THa g P& war e oE | ax T
Ig WA ETHR T T8 71 TE g%
# gt off, a9 799 97 97 &9 gaw
I AT HT AT A AT G |

ﬂiﬂiﬂ
Do,

1431%y
EREEEY-T 1

Fag g e IgRi A T A T |
A ST A TZ & T Tk &1 enfeqaer
FH TE gU I Si9F AT g« ;T

[6 MAY 1986 ]

Bill, 1986

U AT HTAT A A I T a@r -
TR P At A% A gu g o

7 & 917 & aR ImET 9w
feemr smar & P& wfw gae gw
o fhar @ o ST H gw 7w
d% gieed @Y oW A st Sw
et 7@ ae faar 1 /fa

SHRI S. W. DHABE (Maharashtra):
Madam Vice-Chairman, we are discussing
the Finance Bill. Incidentally,
also discussing the implications of the
fiscal policy and the steps being taken by
the Government in regard to the econo:
mic situation in the country. After the
Budget has been presented, the Finance

we are

Minister  has given concessions,
announced concessions and reliefs, from
time to time though it is not an election
What is called the sanctity of the

If these conces-

year.
Budget has been lost,
sions were to be given, it could hava
been done earlier. 'The Finance Minis-
ter is well-informed about fthe financial
country. He should

these things and
was formulated and

problems of the
have naticipated all
before the Budget

presented, he should have
these things in the Budget. I
like to know from the Finance Minister

incorporated

would
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how he looks at this and whetner jt was
not possible for him to anticipate what
wil] be the possible objections  from
various sections like small-scale judustries
and so on.

SHRI CHIMANBHAI MEHTA
(Gujarat). Mr, Dhabe, is it pessible to
anticipate all these things?

SHRI S. W. DHABE: 1 am not the
Finance Mipister, You might have been
a Minister for some time. The Finance
Minister should be in a position to anti-
cipate all these things. T would like to
know from him, what is the position.

Madam, the main thrust, the maip
objective, of these concessions is to im-
rrove  productivity and production.
These are the two sides of the same
coin. If there is ng improvement in
producitivity, if there is no more produc-
tion, we shall not be reaching the com-
manding heights of prosperity.

Now I shall refer to the problem of
strikes in public sector undertakingg which
are directly under you. T will only give
one example., The strike took place in
coal industry on 9th April. They had
about 11 demands. And in reply to my
Unstarred Question No. 995 the Minister
for Energy, Mr, Sathe, has said, *“The
strike was almost complete in all the
coal mines numbering about 440, except-
ing a few collieries in Western Coalfields
1td” He has further said that ;s a
result of This strike “the total production
lo s may be of the orde; of 450 lakh
tonnes approx. valued at around Rs. 10
crores. Allowing for normal absente-
eism and giving allowance for those whn
were present, the number of workers
who went op strike is estimated to be
ahout 4.70 lakhs, The loss of wages to
the workers may be as high as Rs. 3§
crores.”

Madam, the strike was not by one
union but by all the unions. including
the INTUC which has traditionally the
support of the Government.

Now I will refer to item 3 of the
annexure to the reply of the Minister of
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Energy which refers to the decision of
the Government relating to employment
to dependent of retiring employees as
per NCWA-III, The reply says:

“This provision has been found to
ba unconstitutional ang is not being
acted upon even in the steel sector.”

In this connection, I would like to know
from the hon. Minister whether it has
not been the practice to give employ-
ment to the dependents of those employe-
es who have died on duty. Also cven
if the employee has not died but s on
the verge of retirement, his depdendents
were given preference jn jobs jp this parti-
cular public sector. I do not understand
how this provision has been found un-
conmstitutional. It is all right, you da
not give 4 chance to the dependent of
the retiring employee but how it has
heen found unconstitutional I cannot un-
derstand. In fact, in coal industry there
is an atmosphcre that the dependents nf
cpal industry employees would take up
to the job in coal industry itself. Theie-
fore, the decision that hag been taken
that they will not be given employment,
is harsh, anti-labour and undesirable. I
would like the hon. Finance Minister to
review thig order, particularly when the
public sector undertakings are directly
under him. .

The other point is about cooperative
movement. W, want that the labour
and others should do constructive activi
ties. In my area of Mahrashtra the
labourers want to form cooperative banks.
In the ,ural area of Nagpur, district
Kalmeshwar, landless labour, agricultural
[abour, have come forward o form co-
operative  banks. Cooperative  depart-
ments are proposing and recommending
the proposals, but T am fold the Minis-
stry has issueq instructions to Reserve
Bank not to entertain such proposals.
Proposals from my area in  Vidarbha,
Mahrashtra, are pending for the last two
to three years. In fact the cooperative
movement today in Maharashtra is
restricted to Western Maharashtry  and
mainly to the sugar industry. So far as
Marathwada and Vidarbaha are concern-
ed, there are very few banks compara-
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tively and now the people are taking up
banking ang the depositors and workess
want 1o run their cooperatives—what we
va:l the Shramik Sahkari Banks, 1 would
like the Minister to use his good offices
and give directiong to the Reserve Bank
so that the genuine proposals really
ment for labour welfare either in  the
rural ot urban areas, for the agricultural
labour, small peasants and  industrial
workers are accepted, 1 don't think this
policy will be harmful. On the othcr
hand it may help in mopping up deposits
and creating an atmospheie for having
constructive activities among the work-
ing class.

Sir, the ‘Economic Survey” is a very fine
document and has made yn indepth study
of a number of problems. But so far as
tha problem of regional imbalance s
concerned, it has not been given i's
proper place. The problem today is nut
of giving funds to the States; the pro-
blem today is not that some industry
should be located in 5 State. State level
financing by the Planning Commission is
not going to help a balanced develop-
men; OF equilable development of a parti-
cular State, In the States of U.P., Bihar
and Maharashtra, there are large areas
which are economically and socially back-
ward. No industry is willing to go from
Bombay to Nagpur. We have got 49
per cent of Maharashtra’s  industries
located in Bombay city alone, 11 per
cent in Pune, 10 per cent in Thane dis-
trict. 70 per cent of industries of Maha-
rashtra are in the three districts of Bom-
bay and nearabout because po Bombay-
industry-owner wantg to shift out of
Bombay., The entire Vidarbha area has
7.8 per cent and Marathwada garea has
3.5 per cent. That is the position of
industries. In irrigation, 12 projects are
still pending out of 25 from Vidarbha
area which have not been cleared. What
1 want to suggest to the hon. Ministe, is
that a re-thinking is necessary in the
process of planning and allotment of
funds to the States. It must be given
specifically for location of industries in
the backward areas in those States and
the districts must be identified. Sir, in
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my State, State-level planning was there
upto 1974. The result wag the samnec.
Then district-level planning came after
1974. Trrigation and major projects were
beyond their scope; they were not given
to  district-leve] planning.  Therefore,
there is a demand in Vidarbha area ior
tegional development planning, a concept
which has been accepted in some coun-
tries. Regional development planning
means taking up smaller areas of the
State which can be con-idereq as com-
pact units for the purpose of development.
When the reorganisation of the State took
place,, Art, 371 was drafted for those
areas which came to Maharashtra envisaz-
ing that there would be Regional Develop-
ment Boards. An assurance was  given
in thi; Hou-e that these wonld be formed,
The Muhiarashtra State Assembly passed
a resolution recommending it to the
Central Government. Up till now the
Central Government is sitling tight over
it for what purpose, I do not know.
When there is statutory planning provided
for in the Constitution itself and there is
a demand also from other places that
regional planning should be considercd,
it is not understood why Government is
delaying it. It will go , long way in
the economic developmen; of areas like
Vidarbha and Marathwada. I would
request you to consider this aspect. Tt is
not given in the ‘Economic Survey’ how
you are going to have the regional im-
balances removed. For that purpose,
tegional planning should be one of the
criteria to be adopted.

Another thing T want to say, lastly, is
about the public distribution system.
Some of the worst affected persons in
this inflationary situation when prices are
going up are the workers in the unorea
nized sector and industrial working
class in  the <mall-scale sector whose
daily wages are only from four to seven
rupees. 1 request the honourable Minis-
ter to consider a scheme by which the
public distribution system can identify
areas inp which people belonging to the
unorganized sector, the industrial workers
and workers of the small-scale sector
live and open fair price shop; there.
This will go a long way to relieve them
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of the plight in which they are. In
India the wages of the agricultural
labourers and also the workers in the
unorganized sector and in the small-scale
industrieg vary between four and seven
rupees per day and, therefore, they
require greater protection. I hope the
honourable Minister will give top prio-
rity in providing protection to them,

SHRI SANTOSH KUMAR SAHU
(Orissa): Madap Vice-Chairman, I rise to
support the Finance Bill which has been
brought by the honourable Finance
Minister bécause of the mafly good rea-
sons s enunciated in the Finance Bill.

Madam, this Finance Bill is the last
exercise in the beginfing of the year for
the financial measures which require

sanction of Parliament under article 112

of the Constitution.

The programmes and outlayg are en-
uniciated in the budget. Then they are
sanctioned in the Appropriattion Bill
Then the measures which want to give a
certain economic  direction, to give a
positive economic outlook are enunciated
in the Finance Bill,

This Finance Bill which has come be-

fore us today, which hag already been
passed by the Lok Sabha, has had a
long, chequered discussion. I congratulate
the Finance Minister for one reason: This
time the dialogue and discussion that he
has had with different groups of people
has been very helpful. If we see the
amendments, we will find that it has

brought a definite relief to the small-

scale sector and the industries, I myself
wag initiated by the Finance Minister
wag initiated by the Finance Ministsr
with peopie belonging to the small-scale
indutries. They pointed out the hard re-
alities and the Finance Minister was con-
siderate enough to their difficulties and
hard-gaips, If we see their position in the
oountry tnday, many small-scale indus-
trieg are sither dying or are sick. and if
he had not piven these concessions, pro-
bably theiy figure wouly have swollen.
Now it is z generally welcome measure
that the exemption limj; of excise has
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gone up from Rs. 7.5 lakhs to Rs. 15
lakhg and in the case of multiple unit
productiop it has gone up to Rs. 30 lakhs,
The Finance Minister also promised dur-
ing the discussiop that future they will
have such discussions because it js an
open country, a democratic country
where people have a right ty say and re-
present. As was pointed out by the Fin-
ance Minister in his budget speech—which
1 welcomg taday, again--financial measur-
es should not be in a glass room, kept
aloof frorw the public. After all, we are
dealing with public money and public
policy should be framed for achieving
economic goals of the country and no-
body can stop it. Therefore, I welcome
the Finanye Minister for his boldness
and for his frankmesg and for the new
direction which he has given to the budg-
et and the Finance Bill this time.

Another new point which he hag intro-
duced in the budget—about which many
have spoken—is the MODVAT through
which he hag tried to remove the cascad-
ing effect of levying excisg dquty at every
level up to the final product. It js a new
beginning which I think, in the course of
processing, will have a beneficial impact
upon the whole pricing of the finished
product. In the meantime the main criti-
cism from the Opposition has been that
there should be a committes to consider
why the concessions were given by the
Finance Minister. But Madam, 1 tell final-
ly with all the experience in Parliament,
it has been said in thjg country, if you
want to delay or dilute a measure, then
you appoint a committee, That will not
solve the problems. This Budget and the
fiscal measures were enunciated for the
year. You cannot go on delaying it, and
the people cannot go on suffering for all
time to come. We shoulg have long-term
policy perspective which can be decided
by experts commitlee, not merely the
short-term  measures like the annual
policies and programmes_ Otherwise, pro-
bably, T am afriad we cannot achieve the
goal.

Then another question has been rais-
ed. The Finance Minister is very honest.
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He is very strong. He hag spoken ome
thing that there should not be raids on
residential houses, Bug he has told at the
same time that there is a legal provision
to have raids on residentia] houses too.
It means, he has told one thing that
though the law js there on raids on resi-
dential houses, it will be sparely used. It
is like his personal character, In a demo-
cratic country, every premis, cannot be
raided for all times and at every moment
of life, If anybody defies 5 law, if any-
body points it out, the handg of the law
are strong enough ty raid, So, this should
be understood in the proper perspective.

Coming to another very important
thing, 1 would like to say that through
the Budget proposals which were enun-
ciated in February and which were dis-
cussed, the small-scale sector has got
benefits,

Now, coming t, other points of this
Budget, if we see the Finance Bill, j; is
growth with stabjlity which is the more
important factor in this Budget because
this time the whole criticism of the cco-
pomy is that the public sector should
have commanding heights, If we see the
Finance Bill, the puoblic sector’s share has
been raised to 20.3 per cent, It shows
that we want that the public sector must
have commanding height, and this ‘has
been envisaged in the country,

Not only that, but the ‘anti-poverty
programme which has beey boasteq of
in this Budget has almost 60 per cent
more outlay than fhat of last year. It
showg that the Finance Minister has defi-
nitely deveted hig time to see that the
anti-poverty programme getg ‘a DoOSt in
the country and that the national econo-
mic build-up s not neglecteq and that
the poor people get benefit,

There hag been some crilicism about
the rise in the long-term Plan expenditure.
But if we critically analyse, we will seo
different things, The subsidy on food and
fertilizer hag gone up by 60 per cent. It
is necessary for the common man. 59, it
has gone up. There is nothing.
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Probably India is one country which
is proud of its agricultural productiog to-
day, Though, in comparison to some
ofner couniries, we have failed some.
where, we have come a long
way till the eng of the Sixth
Five-Year Plan. We can boast
gurselves that we do not go with a
begging bowl for getting wheat or
rice from other couniries. We have
sufficient buffer stock. It was pointed
out in Parliament ‘that we had 20
million tonnes of stock of tfoodgraing
which could meet any droushi situa-

tion in “he country.
»

Another important factors is why
the non-Plan expendifure has gone up.
We have ‘.0 consider one important
aspect also. We have been discussing
in this House and in the other House
various time about the drought, the
cyclone and the flood and relief mea-
sures. The assistance to the S.ates has
gone up to Rs. 1,000 crores this year.
This is increasing. You cannof stop i
But at this juncture I would appeal to
the Finance Minister also that these
semi measures, semi-heartea measures
to give temporary relief will not also
solve the problem permanently, This
has become a part of the climatic at-
titude. The natural calamity has be-
come a part of our life. I} has affected
us cyclically, They cannot he checked
in gne year in the whole country. So,
it ig essenlial that in this country we
should take strong, permanen{ imeasu-

res.

I also want to emphasise this. On
the anti-poverty bprogrammes, the
NREP, the IRDP, the RLEGP which
we are implementing we are spending
crores of rupees. Bui there is much
leakage at the grass-root level. This
leakage mus: be stopped. We must see
that the beneficiaries get the benefit

ultima'iely.

There is one thing lacking in ug and
here there is nothing wrong in sup-
porting Shri Gurupadaswamy that the
people’s parficipation is lacking. We
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know there is scarcity of resources,
but we should not forget that we have
80. pienty of human resources. If we
mobilise 1{ and canalise it for nation
building ‘we can build our own capi-
tal anu soive many problems. [ have
been saying this 1n olher debates also.
This is par.cularly relevant in our
rural employment programmes and
other programines and building up ir-
rigation projects linking Ganga with
Cauvery. If every State coniribules a
crore of rupees and canalise if in this
direction linking and developing its
igrigation system 'we can bring about
an unprecedented  agricultural  revolu-
tion and relieve the drought-prone
areas from the frequent droughts 1hey
are faced with. But the propclem is that
nation buiiding a.-titude is lacking in
us. We are not having peopla s partici-
pation in these programmes. 'ihat is
why there is so much of leakage, We
mus. take care of it.

Now I come to the public sector un-
dertakings. I have been analysing the
real problem they are suffeiing irom.
We alj, including the Prime Minis.er
and the Finance Minister, feel that
the public sector should con.inue to
occupy the commanding heights in our
economy. At the same time they must
generate adequate resources to finance
their own resources, If we see the ana-
lysis ‘made by the Bureau of Public
Enterprises for the year 1982-83, its
figures are not very pleasing. There-
fore, in order to correct all this we
have to streamline the administration.

1 quote the Bureau of Public Enter-
prises analysis here.
“Out of the 144 running commer-

cial and industrial institutions, other
than financial institutions, in which
income-equity investment was RS.
13,121 crores at the end of 1982-83,
a net profit of Rs. 15.017 crores was
made by 82 enterprises. Others
suffered a loss of Rs. 821 crores.
Dividend to the tune of Rs. 114
crores was declared by fortyfour
companies and the Centre's share
in the dividend was Rs, 110 crores,”
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It means the return was 0.84 per
cent. In such a situation how can they
generate their resources? The recom-
mendation o; the Eighth Finance Com-
mission was that 6 per cent dividend
must emerge from out of the returns
every year upto 1990 at least so tnat
they are able to generate adequate
resources. Why has this not happened?
Why could we not generate o'ur own
resources? It was becazuse the unit
cost of productivity is high. We have
lo take thig inty consideration. We
have to see that these enterprises
produce at economic level. The main
problem with them is that these en-
terprises get engaged in empire buid-
ing with the result their overhead cost
goes up too much. It is at the cost ot
the Exchequer. The people are paying
Zor it. Until we take steps to avoia it,
[ think the problem will become very
gigantic very soon and we may have
to bear a very heavy burden because
of it. Therefore I would sppeal to the
hon. Minister to look into these with
greater care and the nation buiiding
attitude should be inculcated every-
where, Similarly, if we stand for rural
developmsent we have io bring about
people’s participation and a new na-
tional urge should he created.

Power is another most important
constraint coming in the way of our
deve.opment. Here I would just recal]
what the builder of the modern Soviet
Unionv—Lenin—who brought about a
revolution there, said, He said if
they had to remove poverty, they must
produce enough power, Unfortunately,
we in India have not yet given proper
Importance to it in ouy planning and
regional imbalances persist j= power
production. In the last discussicns on
Planning I pointed out that the Eastern
Sector of India, which is the most
neglected area uptit now does not have
any atomic power station. It iz bigh-
time that something is done to
get this region rid of the power short-
age.

Now, I come to my State, Orissa,
The actual capability of power procuc-
tion in that State is 519 megawatts.
but itg necessity is 800 wmegawatts,
According to a survey conducted by
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the Government of India the require-
ment for power in that area will
grow to 1205 megawatts by 1990,
By the end of 1990 the tota. theoretical
generation capabilily of Orissa shal
be 727 MW only. It is one ot the
States which is most backward in the
country. Whatever we may do it will
all go waste when there is no power.
Even industries have to be closed
down when there is no power. lhere
will be no hope of industrialising the
State. As a result of shortage of
power, industries will be closed and
there will be lay-off of workers.
So 1 request the Government to give
more emphasis on producing more
power.

_ "Now, I request the Finance Minister
to look into the aspect of the Working
Group on Power set up by the Plan-
ning Commission for the Seventh Plan.
They recommende¢ that each ther-
mal station should be given special
consideration so that it can gencrate
new power and the production must
start by 1989-80, The Power Minister
constituted a Sub-Committee for fund-
ing, consisting of Secrelary (Finance)
Secretary (Economic Affairs) and
other Secretaries also, I think pro-
posals have come from various for-
eign companies and they are lying
with the Centre. 1 request the Fin-
ance Minister to accord his approval
to it immediately so that our back-
ward State may not suffer. This
woud also remove regional imbalan-
ces, I am sure the Finance Minister
will take into consideration all these
things.

Then coming to super thermal po-
wer stations the power Survey Com-
mittee of the Planning Commission,
Working Group aiso recommended
that it should be constructed in Ta.-
cher. Now, that also has been de-
layed. I appeal to the Finance Mini-
ster that this also should be cleared
as early as possib.e -~ that condilions
in this backward area may not de-
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teriorate. In the eastern region an
atomic reactor must be started, be-
cause it is one of the most backward
regions in the country. In spite of
50 per cent of the minerals of the
country lies in the eastern Bihar,
Bengal and Gujarat, the people of this
region are very, very poor. Why is
it so? Because there are no proper
infrastructural facilities. There 1is a
lop-sided deve.opment in this region.
It is the responsibility of the Gavern-
ment of India to remove this lop-
sided development. Now. the re-
gionalism is also developing. We know
that it is wvery dangerous for our
couniry. It will create a void in our
national scene. All these things must
be looked with a proper perspective
so that backward areas in the nation-
al development scene does not remain

black in the future of our  history.

My learned hon. friend, Mr. Guru-
padaswamy has criticised this budget
as static. If he takes all the facts and
figures into consideration, then we
cannot say it is static. We have deve-
loped. a lot. Our food production
has grown more than three times, In
this context, it is pertinent to analyse
the population explosion. When we
got independence what was our popu-
tation ? Today what is the popula-
tion position? Naturaily the benefit of
the development has not reached all
sections of the gociety. So it is high
time that our family planning measures
are given much more importance
than what we are giving today. For-
tunately in the developed

r countries
this problem is not there.

The financia: measures which have
been enunciated by our hon. Finance
Minister can definitely bring more
national welfare schemes, If all the
States Chief Ministers discuss together
on  some important things there will
not be any quarrel. We see the mul-
tipie system which is the most dir-
tiest tax structure system. Many
committees had recommended aboli-
tion of sales tax which had a cascading
effect on the price of the final pro-
duct. T suggest that all concerned
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should sit across the table 2and see
tha, 1t is abouished. Even the Kamla-
Pu.. L{ripathi Committee had also re-
cu...: iended abolition of the sales tax
at . . very begining itself, but no-
thi.. lus been done. I hope our Fin-
ance Minister will hold consultations
witn all the Chief Ministers in this
regard. Since we are fighting for
the betterment of the countiry with
a nationat outloock so there should
not be any problem for holding consul-
tations in this regard. Only then we
can bring some reforms.

We must have a fund to met the
national calamities. It should be
zone-wise. A permanent solution
must be found to tackle this probiem.
We must plan for it. The castern
coast of India is more prone to the
natural calamities. whether it is
Tamil Nadu, Andhra Pradesh, Orissa
or Bengal. In this region the forests
have been totally denuded since cen-
turies. Recently our Prime Minister
has laid correct emphasis on this as-
pect. Unfortunately if we see the
editorial of a newspaper, it is
reporied that the funds ‘which are
required for the plantation are not
availabie. But now why not to think
of an ictegrated planning? We are
spending huge sums for NREP and
IRDP. Why do we not give help to
the poor people?” Why can't we re-
orient the system? For all the rural
development schemes we give priority
like that. If these nmweasures are ado-
pled earnestly, I hope, the rural em-
ployment generation would be reorien-
ted for a national capitai formation so
that the money so generated is plou-
ghel back to the villages to create
some wealth in the rural areas and
thus create more wealth for the coun-
try as a whole.

With these outlooks, I hope, w= can
prosper. India is prospering and is
marching ahead. It 1is one of the
developing nations of the world
whi-h has shown to the worid that
through democracy, we can achieve
success and we will achieve success.
Thank you.

[RAJYA SABHA]

Bill, 1986 244

ot Hy yia fawr (Pegmm) o wW-
AT Sumisy dY,, F9¢ & qTS
a1 A § L B Paw @ IWI
§RE 1 FB W T B R
= Uglemw gEEE’ sEAg W20
afd, 1986 & ST g IR FA
T TS & WL W AT W &
I AR faw wA ot I I
?’dﬁ S SEH W9 gN L ggdl
1. Fourth Pay Revision Com-
mission’s (constituted in the year
1983) report is to create the new bur-
den of Rs. 2200 crores for 5 million
employees increased salary. But
there is no provision in the current
yvear budget, Rs. 300 crores have been
provided as lumpsum for D.A. in
1986-87 Budget.

2. The overal] deficit at Rs, 3650
crores is likely 1o go yp by another
Rs.1000 crores.

3. On the basis of past jerfor-
mances, the subsidies in the Budget
proposais at Rs. 4741 crores will also
cross the limit.
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4. Problem of widening trade de-
ficit likely to crosg Rs. 9000 crores
Mark.

T F 9T g 9T £ AT FEAT
TAT 9EAT & | wgdT, 931 99 aury
Tear 7 o DA @ a@ew <@T T
91, IFA € 24 9@ 77 FAC 800
ol F I g ¢ @ R T

# A IER q9E W@,
108 THER FivATet #7 wgr X
38T X AT BT 0 I7 TEHT A A~



24|5 The Finance

AYH I J9€ AT IgH JTHXC 9K
9 T GrEA W faw & STer @
Y g ! S 9 &7 e @ q%
a8 o Peers a7y faar o

AT, ¥ AT TH J HW &
Joog & @ & |\ fyoxd s waW
§ 92 ®agq F1 99 A7 Qi g &
ag Paat T9ig @ W@ Tl 3

“More than 70 per cent of the units
of jute laminathing industry being
located in West Bengal, we depend
for our raw material on jute milis
and this raw material of jute clothes
used by us for making laminated
bags for packing fertiliser consists
of more than 10 per cent of the
total jute Dproduction of goods
in the country. Another 35 per
cent of the total jute production go
in for making jute bags used for
packing cement. Due to the
fertiliser units (and also cement) in-
creasing use of synthetic HDPE/PP
Bags, our industry is undergoing a
terrible demand recession crisis. But
if this trend is aliowed to continue
about 45 per cent of total produce
of our indigenous jute will lose mar-
ket, thus making a massive labour
force totally unemployed.”
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1981-82, 1982-83, 1983-84,
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“According to a study by ithe De-
partment of Company Affairs, the
growth rate was, however, not uni-
form during 30 years ‘but have
cancelleq after 1965, For ins-
tance, as against the annual
growth rate (in terms of number of
companies) of 4.6 per cent during
1965—75 the years 1975—80 saw
5.5 per cent.

Similarly, going by the PUC erl-
terion, from 10.4 per cent annual
growth rate in 1965-75, it went up
to 12 per cent in 1975-80 and and
15.3 per cent during 1980-85, sug-
gesting that between the two, PUC’s
growth rate was faster than the
number of companies.

The study further shows that
PUC of a company during the last
25 years has gone up from Rs  6.02
lakhs in 1960 to Rs. 2.8 lakhs in
1985. This was primarily due, as
the study says, to the increase in
the average PUC of Government
companies from Rs. 3.66 crores in
960 to Rs. 21.93 crores in 1985.

Taking into account the fall in
the value of rupee, the average PUC
of non-Government company in
real terms in 1985 was considerably
fower than in 1960.

In the six fold price inflation fac-
tor brought out by the national in.
come data was taken into account,
‘the average PUC of non-Govern-
ment companies was only the fifth
of the 1960 level in real ‘crmas..
Even the average PUC of a Governa
ment company in 1985 in real terms
was not highepy than in 1960.°

In regard to the sectoral growth
the ‘processing etc. froup emer-
ged as the largest conglomerate ac-
counling for 20 per cent of the cor-
borate sector in numerical terms and
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49.4 per cent in terms of this posi-
tion was held by commerce group.

PUC of commerce group rose by
6.8 per cent per annum during the
last 30 years, ‘lowest among all the
10 groups’. The PUC of agro-based
industries increased by 7.1 per cent
per annum the second lowest—as
compared to the average growth rate
of 11.8 per cent of the corporate
sector’s PUC.”
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“ SHRI DINKARRAO GOVINDRAO
PATII, (Maharashtra): Mr. Vice-
Chairman, Sir, I rise to support this
Finance Bill. A number of amena-
ments lo many sections are to be pass-
ed regarding the income-tax on immo-
vable property, business and industry.
Here, Sir I must congratulate the
Finance Minister for the bold steps he
has taken to bring down the econnmic
disparity by giving a number 5 con-
cessions for the benefit of the poor
people. A detailed discussion has
taken place and 5 pumber of hon.
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[Shri Dinkarrac Govindrae Patil]

Members who are economists partici-
pated in the debate regarding this
Bill. Therefore, Sir, I want fo draw
the atfention of the hon. Finance
Minister only to one burning problem
of black money in the context of the
Finance Bill. We have to mobilise
resources for financing our Seventh
Five Year Plan. 1 thank the hon.
Finance Minister again for his efforts
to increase the esources by strict im-
plementation of direct and indjrect
tax laws against the economic offen-
ders; but even then this is not enough
and as such we have to unearth black
money more effectively.

I want to point out that this black
money is net created only by the peo-
ple who cheat the Government by not
paying their taxes. It is also created
by those industrialists, traders and
businessmen who are now politicians
and also the bureaucrates. They ac-
cept money from people for ravours
granted to them. It is also created
by those who indulge in anti-social and
anti-national activities. According to a
very highly-placed official of the Res-
erve Bank, the estimated value of
biack money is near about Rs. 60,000
crores and I think during the last year
we raided and collected an amount of
Rs. 1000 crores. But I humbly urge
the hon. Finance Minister to increase
i{s speed because this monster of
black money has  been eating the
major part ot our budget every year
and unless we kil this monster, we
will not be able to remove the socio-
economic disparity.

Therefore, the historical necessity
today is to revive the spirit of 1942
in 1986. In 1942, our national i=aders
vunder the ‘eadership of Mahata
Gandhi indentified India’s enemy num-
ber one as the foreign regime and
gave a call to the people to unitedly
work for its outlster. Every patriotic
Indian inspired by this call worked for
the removal of foreign regime and
within five years, India become inde-
pendent nation.

The dream came true. Today
in 1986, time has come to indentify

[ RAJYA SABHA
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enemy number one. According fo me,
the enemy is the black money-based
politicat  culture which is leading
India along the path of disaster in
every sphere, political, economic,
social, cultural and spiritual also.
Time has come to destroy this enemy.
This is today the historical necessity
Therefore’ what we are doing today
is that we collect money from the
people and we prepare the budget on
the basis of this collection and then
we distribute the collected funds to
various departments., But the ques-
tion stands before us as to how much
we owe to the people who are at the
bottom  According to some economists
40 per cent of the national economy
is in black money which is 'n the
hands of smugglers who are now
turned as buiiders; the black money
is in the hands of millions of manu-
facturers of illicit liquor in ail towns
and cities and in all villages; and
black money is in the hands of lakhs

of owners of jllegal gambling and
matka dens; it is in the hands of thou-
sands of street gangs, dadas, sugar

kings, dacoits and other criminals itke
bank-looterg gnd extremists of all hue
and colour. They loot people’s hard-
earned money. It is in the hands of
even the writers and philosophers of
pornographic literature &iso.

They, in fact, create thousands and
thousands of crores of rupees worth
black money every day. Our Govern-
ment has declared black money as
crime money. These monsters of
black money try to destablise our
democracy when legal action is taken
against them. Sir, the sixty per cent
of the money which we collect from
the common people cannot  bridge
the economic disparities among the
people. The economic consequence
that the conversion of thousands of
crores of rupees worth white money
into black money has drasticaily
reduced the quantum of white
money which can be used for
increasing production and  provid-
ing more employment opportunities.
The social consequences are: black
money has destroyed our national
character. Black money has punished
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hard work, efficiency and aonesty
Black meney has put  premium on
. dishonesty and  double standards.

Black money has ignored truth and
the principles of using good means to
achieve good ends. Black money has
destroyed our business ethics as well
as our work ethics. We find even
eur temples, gurudwaras and other
ho.y places have been shelter-
ing criminals and they have been
providing safe deposits tor black
money holdcrs. I has replaced afl
gods ana goddesses which are sym-
bols of various virtues. What is the
effect of black money on our nalion?
What is the effect of this monsler on
the life of the nation? | come from
Maharastra and 1 have seen how
i.literate. voung ,poor men living in
the glums ~f Bombay are now working
as carriers of smuggled goods and illi-
cit liquor. Thousands of young men,
unemploven young men in every city
of India are now joining the ranks
of the gangs of criminais due to lack
of emp.oyment opportunities. Having
tasted easy money, these young inen
have become unfit to do anything
else. Under these circumstances, I
would appeal to the Finance Minister
to recognise this hard reality. I hope
our Finance Minister has the neces-
sary courage to0 wage a war againsi
this meaace of black money and tnat
he will come out sucessful before the
country is taken over by the .nonster
of B.ack money. I hope, the Finance
Minister will tackle this menace and
save Indis from total disaster, With
these suggestions I support the Fin-
ance Bill.

SHRT KRISHNA KUMAR BIRLA
(Rajasthan) : M. Vice-Chairman,
Sir, I support the Finance Bill. I know
Sir, there is shortage of time. I
would endeavour to be as brief as pos-
sible. I am very happy to note that
the Finance Minister has responded,
in a number of ways, to the various
suggestions which have been put to
him. Thus, as far as inter-corporate
dividend is concerned, he has given
concession. The house to house sur-
vey, as far as residential premises are
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concerned, bas been  dropped. Cey-
tdin comcessions havé beéwm announced
in excise duties. This js a great
compliment to the Finance Ministex
who has kept an open mind, Sir, at
the time when the Finance Minister
had presented the Budget, he mentiod-
ed that collection of indireci toxes had
increased compared fc the previous
year by 22 per cent and that of per-
sonal income-tax by a¢ much as 36
per cént. I would like t¢ pose the
guestion to the Finance Minister that
ip view of such happy experience, why
aid he not give somé¢ concessions ag
far as corporate tax and personal in-
vome-tax are concernéd. this year?

I am: not making # suggestion that
something shou.d be done now be-
cituse 1 realise that it is toa late to do
so but T wou.d certainly ¢uggest that-
next year when the Bodget iy presen-
led this fact may be kept in mind.

Regarding the economy of the coun-
try the private sector is passing
through a peroid of great rescurce
consiraint. In the current Five year
Plan an outlay of Rs. 65,000 crores
has been provided for fhe private
sector and the general opinion of the
experts is that there is going tn be
shortage of Rs. 15,000 to 18000
crores as far as private sector is con-
cerned in order to fulfil their re-
quirement for the current P.an. What
iz the result” The position is that
during the pre-budget era it was pos-
sible for a new company to as self-
dependent as far as possible and to
take as little assistance as gposzible
from the financial institutions but to-
day unfortunately the stock markets
are very much depresced and s a
new comnany even with good manage-
ment will find it very difficult to sell
its shares or, bonds, which means that
they will have to depend more and more
on the financial institutions. This
i= one point which I wanted to make.
The question is, what are the sugges-
tions and what are the remedies?.
Some remedies have been  pointed
out by many of the speakers in the °
past. I would only like to reiterate
that the bonds of the private sector
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companies should be made free {rom
weaith tax just as are the bonds in
'vespect ' of public sector companies.
* That apart, I would like to mention
regarding  investment allowance a'lso
Investment allowance has been re-
placed by the funding scheme. I
have no doubt that this is a good
' scheme. but my suggestion will be:
why not give an option 1o the
assessee either to chdose the funding
scheme or 1o opt for investment
allowance. I am making all these
suggestions so that the dependenea of
the corporate sector on the ‘nancial
institutions is reduced as much as
possible,

Another important poin{ is about
the recession through which many of
the industries are passing. This is
leading to curtailment of production
which in turn leads to unemployment.
For example, take the case of tfextile
industry, paper, trucks, consumer
durables, cement etc. they are passing
through a period of great recession.

AN HON MEMBER: Cement also?

SHRI KRISHNA KUMAR BIRLA
Yes, cement also. And many of the
units are facing closure. The ques-
tion js, what is the solution? We
have to examine the point trom two
angles. One is the long-term and
the other is the ghort-term angles,
As far as long-term angles is concer-
ned, we must strive for more exports.
That wi. be good for our foreign ex-
change, that will be good for our
employment  and so wil! be gooq for
the country. The question is, how it
is to be achieved. What is the situa-
tion today? The situation is that
most of our raw materials is costlier
than other parts of the world. Take
the case of steel. TIts price in our
country is double than the price
prevailing in other parts of the world.
Power rates are three to four times
high as compared to power rates in
other parts f the world and our inter-
est rates are 80 per cent to 100 per
cent higher compared to the rates
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prevailing in other parts of the world.

Qur labour is no doubt cheap but
then our productivity is so low that the
advantage of having cheap labour is, untor-
tunately, nullified. These jtems accouat {or
80 per cent of the cost, We are thus being
outpriced, Though we may not admit
openly the fact is that today rupee is
over-valued to the extent of 50 per cenl.
I know that we cannot devalue the rupee.
1 know that politically this is not possi-
ble, but I have a suggestion as far as
a solution in the short term is concerned.
Firstly, there should be more credit for
the trucks ang consumerable durables,
Some time back a question was raised
that the experience of the banks is that
they grant credit to the customers im
respect of trucks or consumerable dura-
ble; and they do not realise it. My sug-
gestion will be this: grant it against tum
sales made by the manufacturer to the
consumer. That means you do not granf
credit to the consumer. Let the manu-
facturey grant this credit to the consu-
mer and you grant this credit to the
manufacturer. That way the bank's mo-
pey will be safe. As far as the bank is
concerned, the borrower will be not the
consumer but the manufacturer, but ge
facto that credit is passed on to the
consumer. In other words, it means
granting credit jgainst book debts.

Apother point is about the cost ot
money which as [ have mentioned has a
very important role. It is 15 to 17 per
cent in the cost of production. Deposit
rateg are approximately 8 per cent and
lending rates are 17 1/2 per cent. So
there is a high spread-over of 9 1/2 per
cent, which is unheared of anywhere in
the world.

Then I would like to mentfon about
activising building activity. I am men-
toning it for the jeason that it will im-
mediately enrich the quality of living of
people and econdly, it will generate de-
mand for all types of inductries. It will
Senerate demand for cement, steel, pipe
fittings, fixtures, for consumerable Jura-
bles etc. In case a demand is generated
for these important jndustries, it will
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have a chain reaction and it will help

greatly in-fighting recession.

Ag far as bui'ding activily is conce:-
ned, what exactly are the gtatistics? At
the beginning of the Seventh Plan, the
shortage of houses was 27 million. In
the Seventh Plan, , provision has bheen
made for 16 million houses, making a
total of 43 million houses. I would say,
you give every possible facility, every
possible encouragement as far as this
activity is concerned and  give credit
lavishly as far as thjs particular sector
is concerned. This will immediately be
a check for recession., In fact when-
ever the world economies find that a
recession has  taken place, they imme-
diataely resort to increasing building ac-
tivity which immediately counteracts re-
cession.

I made a mention regarding exports.
Y know that we are outpriced, the rupes
i overvalued and as a result all  our
exports are outpriced. In the meantiine
what we can do is to grant incentives for
more reports, That will be good in tha
long range. As far as long range solu-
tion is concerned, [ have no doubt that
our aim should be to lead the country

towards a low cost  economy. That
wil jgendrate more exports. [l‘hat will
lead to higher consumption. And bigher

consumption means better standard  cf
lving. There are many steps, [ need
not claborate them—e.g. economics of
scale, more productivity etc. But side
by side I would like to emphasise one
point—that as far as some of the basic
constituents like power, transport, oil,
steel etc. are concerned, the aim should
be to keep their prices as Jow as possi-
ble.

These are ; few suggestions ‘which T
thought 1 should make and 1 hope that
these will receive kind notice of the bom.
Finance Minister. Thank you.
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MR. DEPUTY CHAIRMAN: Mr.
‘Arunachalam. You bhave only fouy mi-
autes.

SHRI ALADI ARUNA alias V.
ARUNACHALAM (Tamil Nadu). Sir,
I would like to say a few words on the
Finance Bill for the year 1986-87. To
dovelop industry and to implement the
po.icy of wipiny every tear from every
eye and to improve the employment op-
portuni.es to more than a thousand
Financ; Minister, mp doubt, has taken
serious measures and effective steps. His
object is purposeful and hig attempt is
#hone:t. So 1 welcome this Finance Bill
wholcheartedly.

'We are in the first year of the Seventh
Five Year Plan, The total outlay under
the public sector in the Seventh Five
¥Yea; Pian is Rs. 1,80,000 crores. Gut
of this huge amount, a sum of Rs. 90000

crores, i  distributed  to  the Stales.
¥ am pleased to  state that  our State
Government has been provided with
Rs. 5,750 crares for the Seventh
Five Year Plan. I thank our Prime
Minister and th, Finance Min'ste, for
thi, good geture. Bul, Sir, T am (o

state that in the rest of the amount,
which ig absolutely under the control of
the Centre, for the development of the
putilic <ector, our share is very poor and
much disappointing. I understand that
a provision hay been made @ the exlent
©F aearly Rs 3,000 crores out of R-.
50,000 crores, which is under the discre-
tionary power of the Centre. for expan-
"sion of industries and getting wp of new
industries. Considering the veeds of the
State, the Centre should have made nvo-
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vision to the exteny of Rs. 9,000 crorcs
to Tamil Nadu. But you bave made
provistoa for only Rs. 3,000 crores. It
is a great injustice committed against our
State. 1 am to remind that umder the
Sixth Five Year Plan also, the total
allotment to gur State was very meagre.
From 1977 to 1986, thag is, mearly ‘in
nine years, the Cenire has invested oaly
Rs. 1,600 croreg in our State. 1f Centere
has  not invested the requiredq amount
under public sector in our State or the
necessary amount for the expansion of the
existing industries. [ am to state that
ithe  number of people  who live be-
low the poverty-line in Tamil Nadu
is much above the national level,
and also the per capita income in Tamnl
Nadu is below the national level. For
the year 1984-85 the national per capita
income is R« 2.344) whereas the per
capity income in Tamil Nady is only
Re. 2,070. This is due to the discrimi-
natory policy of the Centre. [t is paiin-
ful to Statc that our growth rate at the
national fevel during the Sixth Five
Year Plan is 5.1 per cent, Whereas the
overall growth rate in Tamil Nadu s
2.5 per cent. The Centre failed not onlv
to invest the necessary amounts in Tamil
Nadu but also lo cooperate with the
State Government for its industrial -Jeve-
lopment. Ow of 8§19 cases recommended
by our Government o tie Government
of India during the period 1977 to 1986,
letters of ntent were issued only to 468
app'icants: 255 applicants hawe been (o-
tally rejected, and the rest are pendiang
with thc Centre for years together,
The policy of no-industry-district .che-
me ha. been totally oppoed by Tanil
Nadu, Mahnrashtra and some ther Sta-
tes. 1t iy the oreatest injuty w the ju-
dusti'al development of (he couniry. Of
course, the Government has given a
categorica' assurance on the floor of the
Hou¢ hat thay policy will be reupust-
dered. Despitc thig assirance, so far the
Government has not come forward o
give up thay po'icy and intraduce a
new policy s0 as to help all the State:
to nvail themselves of the .capital sab
sidy (0 th2 extent of 25 per cent.

Thﬁ{e I grent SCOpe in Tﬂm“ Nad“
for dartin, mor:  sugar mills  whih
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would be immensely belpful not only to
the national exchequer bug also to the
{armers who would be benefited by this
industry, It is one of the profit-orien-
ted agro-industries. The Government of
Tamil Nadu proposed g start 30 new
sugar ipdustries, But the Centre has not
approved it. Similarly, Tamil Nadu Ce-
ment Corporaton proposed to start a
new industry at Palayam at a cost of
Rs. 48 crores creating employment op-
portunities to more than a thousand
people directly and several thousand
people imdirectly. But  the Centre has
bas not given the sanction to that ce-
ment industry also. (Time-bell rings).
Before I conclude, since you are  not
giving mg time, I would like to say thete
{3 also & change of policy in giving rc-
bate ta the handloom weavers' coclery.
Earj:ier 20 percent jcbale was given for
60 days in a ycar and the subsidy was
sbared by the Ki~'e ang he Cantre on
an equal 50:50 ratio. Normally hand-
‘ooms are sold during thetr rebaie pe-
riod. Stocks ar. cleared oriy because of
the rebate system. Unfortunately  the
Government of India  hae now reduced
the rebate to 45 days for the year 1985-86
ang the most glarming infcrmation Is
that there is a further reduction from 45
to 30 days for the vear 1986-€7. Added
to it, while eariier the hurden of rebate
way shared equully betwecn ghe Statss
and the Centre, now the Comire is hif-
ting the burden to the Stale and the
Centte is prepareg to bear anly 25 over
cent of the amount. If the Government
incists om thig nolicy, it will affect the
weavers and the handloom industry it-
self. Therefore, immediafe restoration
of the original rebate is verv necessary.
T may remind :he House thuat there s
ajready a demand that the jebate should
be given for %0 gays. lomsiead of con-
sidering the enhancement  the Govern-
mert has reduzed it. Nearf SO chair-
men under the chairmanship of Sri
Nasimathu, various cooperative  agencies.
have come here 0 represent the matter
to the Prime Minister ana tne Finance
Minister. § am thankful to the Finance
Minister that he has agreed io meet them
tomorrow. 1 believe thete will be .
resiorgiica of ghe rebate ac it originally
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stood, I am sure the Finance Minister
will gefinitely consider it.

e TR s (Toea)
STty wEisw, qE W Payaew arm
E‘#‘mww*ﬁrm AT
0 W & Pz wad @ qww e g9 -
a??aqw‘mﬁrrmrgrmma‘aﬁ
1 AT AR e b @ sy 0
mammmwmm

ﬂ'ﬁ‘tﬁﬁmﬁ’rftwn‘gmmﬁﬂ
& Pw ow it & =l w1 A
fwﬁg‘:wgaggaﬁme-mz

5 a‘z‘afﬂ “nzarnm
z:'raﬁa%:k:, ;rrrfaag”rgl | TR
?mv:“a?a FEX 2] AT TR T
AR ® AW W,
MW 77 AT A wT @t = gwy
"ﬁ', argruﬁafﬁ e Evﬁ‘mﬁmm
T, mesm g Pwoow sfven o aET
Besmrgame

?a?'.rmfn'-“:"r’-’:ﬁag‘iﬁfm~‘
w1 o

T g TET T-EW, AW YR
T geq SEC TR 2t W @ e
TARAE R UE 9O AEY & WA F
wEtT g wfer wdwTt W A w BT
g et afe w-we W T Tgt
Pust A7 & woq Avwt W oA PRI
gabam @ wofy oft @ fwae w0
P e o vl A T @ AW wRY W
& ge W A gAY & AT W7 EE AAA -
¥T @5 uier o fAww o TEC @ A
T AEE AT WS 3T T

)



275 The Finance

[t ey agriean]

TN T, IR QT §, TG I
AN TA N S @ §, S
§T @I E T® N &T 9 @F g9 &
I a1 yier 9w fear I aits e
FACI R S @H AT T ATE T GG
IUT FT A | §OT &g BT A HqHT
yER AT 0

MR. DEPUTY CHAIRMAN. Now,
Mr. Chimanbhai Mehta.

SHR1 CHIMANBHAI MEHTA. Mr.
Deputy Chairman, Sir, two months have
passed by and this reminds me of a
couplet that was addressed to the Finance

Minister when he was presenting the Bud- .

get in the Lok Sabha-

TZEF G ANH W T BT
I e W /T AT WL | & |

That is how a request was made to the
Finance Minister and throughout the co-
uniry we have geen that there is a wide-
spread welcome for the Budget. But
there is also a criticism from the side
of the Opposition and that is nothing
mew. They have made the criticism that
this Budget is helping a particular class,
the capitalist class, and the criticisms
which they have levelled have not been
proved.

I would like to tell my friends, my
leftist friends, that during the last ome
or two years, something has happened
also and this they should take note of.
A couple of months back, a delegation
of the Congresg (I) Party wag invited
as a fraternal delegation to the Cong-
ress of th¢ Communist Party of (he So-
viet Union. TIs it because this party is
a bourgeoisie party that they are inviting?
Are they inviting the other political par-
ties the world over? They must know
that the Chinese Communist Party is also
interested  in having fraternal relations
with the Congress (1) Party of India.
Why gare these parties doing like this?
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Of course, they dg not say that the Con-
gress Party is 5 Communist Party or, ac-
cording to them, we are not gocialists.
But they consider that Congress (I)
party ig pursuing progressive policies, it
is a progressive party. That has to be
accepted by everybody and, therefore, uo
criticism should be levelled on the basis
of outdated reference frame. And [ am
also inclined to accept some of the fears
if it is not done from that angle.

Whep there is Do proper play of sub-
jective forces and objective forces in the
country, there occur failures. The Gov-
ernment is desiring several things, asnun-
ciating several programmes, putting in
croreg of rupees but not getting the desi-
red results. Of coufse, the industry is
growing, agriculture is developing, trade
is on increase; all these things are there.
But, commensurate with the efforts and
commensurate with the money that we
have put in, are we getting the resul's
or not? There is no question that this
Government is favouring the capitalists.
Tt is a distorted view, The eapitalists
themselves think that they are being
raideq without discrimination. Their cris
ticism is ill-founded. But nere you must
go to the crux of the problem.

A few dayg back, fust las; week, I
read a very small news-item that in Bri-
tain they are making some changes In
the bureauncratic style of functioning ar
the Governments style of functioning.
There the  Secretarles are  permanent
people. No they are introducing that
each Department and Minister would
have a few politlcal functionaries, assis-
ting the Minister within the Department,
sq that only thy Miniter does not operate
directly through the Secretaries. Yoint
Secretaries, Denuty Secretaries, etc, fi &
because we have been feeling that out of
the field workers Minister; come or out
of MLAs or MPs Minister come. We
have got experience in the field. But
bureaucracy hag a different kind of expe-
rience. In the administration they go by
rules; they do not mix up with people.
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Therefore, when we try to put our diffi-
cullles before them, they are nop able to
understand. They are not so near to the
realities.

Therefore, criticism is made that I1DP
money is going waste, so many schemes
are floundering, because bureaucracy is
not able to realise at, the lower level or
the middle level or evep gt the higher
level what the Government wants to put
in. Although this subject doeg not relate
only to the Finance Ministry, but the
Finance Ministry is the key Minisuy
for the devclopment and growth of the
country. Therefore, this bureaucratic
system or operation of the Government
will have to be taken inte consideration
why we are not able to bring about the
desired results, although there is pro-
gress, there is mo doubt about it

Take the public sector. I have been
making reference to the public sector.
For the last several years the CGhairman
is not coming from the non-official side
He is a bureaucrat. The Managing
Director is also a bureaucrat, Now, from
time to time, and in seminars also some
criticsm is heard. The officials say that
there is too much interference from the
Governmeng side. May be the Joint Sec-
retary or Deputy Secretary or Under Sece
retary might be sending some directives;
the Minister might be knowing about it or
not. This kind of thing might be happen-
ing. But I would request him to concider
this point; put a Chairman who is non-oifi-
cial who actually becomes a representative
of the Government there, He may be only
a political worker, 5 social worker, a Con-
gress man or a non-Congress man. But
he should have a direct rapport with the
Minister, An IAS or any other technical
person as Chairman and Managing Di-
rector both would not have rapport with
the Minister. There are so many diffi-
culties which are genuine, If they come
up, Chairman ig not able to tackle them
easily at Government level., and he will
have to route his difficulties through the
Deputy Secretary, then the JYoint Secre-
tary and then the Secretary, and then

| -
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finally the Minister. And by that (ime
the public sector suffers a lot. Criticism
on public sector has beep made here. 1
am pot here criticising the public sector
from the angle of private sector, nor the
private sector should be criticised in that
manner from the angle of the public sec-
tors. We have a mixed economy. And
the private sector has not exhausted alb
its potentialities, All the privale secior
people are not dishonest. Some of them
are definitely dishonest. [n the same way,
all the public sector management is not
so bad. Some of them are too bad. But
how to connect it?

We have been discussing these issues
since long, and I want ‘to make one sug-
gestions, We are making so0 many sugges-
tions to the hon. Finance Minister. While
replying, seme .answers may be
given. But some suggestions are of that
type that op those suggestions you may
have some consultation with us, with g
group of MPs. You may have a dialogue,
a discussion and fing out whether we are
correct in suggestions these or nmot and
then come to some concluslon. If our
suggestions are going to be processed by
the bureaucracy, then 1 am afraid that inm
the next annual Budget, the same criticism
which we are making today will have to
be offered again. ‘Therefore, after this
discussion, some group discussion with
those MPs whg are interested—many of
them are interested—may be held on now
the public sector functioning could be im-
proved, These are the vital points whick
vou have to consider,

Sir, there is another point. Now our
gap of trade deficit is increasing. Seven
years back it was Rs. 3.000 crores. Now,
it is going to be Rs. 8,000 crores.

)

AN HON. MEMBER: Rs. 9,400 crores.

SHRI CHIMANBHAT MEHTA: It may
be correct. Now, the goods that we are
trying to send to the foreign countrics
are found costlier and more expensive. We
have produced cotton in enough quantity.
Ang there is a huge surplus. Wheat js
in sutplus. Foodgrains are in surplus.
And it is the agricultural sector that
should be the main sector to wipe our

]
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trade deficit because what we bave is the
biggesy agricultural base in India, our ce-
untry being an agricultural country. Let
us consider this; Either we have a low-
cost economy ip agriculture or we give
incentives and subsidies to those who ex-
pory agricultural goods. This is the real
way of increasing the agriculiural output
and also trying tp meeling the trade deficit.
Of course, how to manage it? The questicp
of paying more money to the agriculture,
from where the money has to come, how
the revenue will suffer, all these issues are
there. I undeistand it. Bug that has to
be discussed in detail. Sir, gbout cor-
ruption. .. T

MR. DEPUTY CHAIRMAN: Please

conclude now.

SHR1 CHIMANBHAL MEHTA: sir, 1
am concluding. About the public sector,
I was discussing. The Governmeat must
come to some conciusion ay to where the
public sector is failing. What are you
going to do about managers?  Political
workers are punished, if they fail, in the
elections, Sometimes Ch'ef Ministers atc
removed, The Prime Minister may also
t7y to remove those Ministers who are a
failure. But these Managers are alway.
there. Have you Ji-missed any Manager
for incompetency?

SHRI RAOOF VALIULLAH (Guja-
rat). Th.. must be accountable.

SHRI ¢ HIMANBHAI MEHTA. There
is very lile accountability. And they
ar. shifted from one Department to an-
other. And they continue to serve 2as
they like. So. this should be considered.
T know that therp is very little time. But
T have to say one important thing.

Sir. T want to spcak about one more thing,
Of course, it does not relate directly to the
Finance Ministry. But the Finance Miaister
can provide some incentives here also.
Family planming iy a very importang thing
and it is a thing which has to do some-
thing with our economic advancement but
the Finance Ministry does not deal directly
with thig problem. They also should cansi-
der whether there is any relationship oei-
ween the family planning and finance and
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se¢ how they can give incenlives for 2vol-
ving smallesr family norms. Sir, sume eco-
nomic inccntives, some tax concessions can
be offered. ] know that population pioblemy
is mainly with poor people, largely in the
rural areas, and not with smaller families
residing i cities. Some way has o be
tound out and this is to be di~cussed in
details. But 1 do not think thar I have
got encugh time to that here becaose there
is not encugh time to elaborate things-
Sir, you have been very indwugent and you
have given me more time, and 1 should
not exhaust your patience. So, 1 conclude,
Thank you, Sir.

MR. DEPUTY CHAIRMAN. | would
have given vou more time. bul there
the constraint of time. Now, Shri Rao
Gopala Rao. Only two minutes time  is

left for your party. But this is  your
maiden speech,

SHRI PARVATHANENI UPENDRA
‘Andhra Fradesh) Just 2 minuts,  Sir,

the Janata party has taken 33 minutes ins-
tead of 23, the A.LAD.M.K. has taken
25 minutes, the Lok Dul party. instead of
10 hag taken 21 minutes, W= are a  very
law-abiding party, But you mnesd not
discriminate against us as the Centie dis-
criminates. We woa’t take long time,

SHRI R. MOHANARANGAM {Tumil
Nadu): This ig Mr. Rao’s maiden speech.
nobody cun disturb,

MR. DEPUTY CHAIRMAN: Time
feft is only two minutes. He know. how
to co-operate,

*RAO GOPALA RAO (Andma  Pra-

desh); Mr. Deputy Chairman Sir.

I thank you for giving me an opportu-
nity to make my maiden speech jn  this
house. In our country three things were
considered to be the primary needs  of
every man til yesterday. They are foed,
clothing and shelter, But for the last
two or thres years one more necessily has
tuben its place along with the three basic
needs and that is waler. Diinking waler
is very essentizl for cvery human being.
Man and women are prepared 10 travel
any distance te get this drinking  water
byt in vair. This scarcily of water i<

*Faglish  iranslation of
Sngach dofivered in Telugy,

the originat
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prevailing not only in one State bul 1
many States. So, far these four basic
needs of man are not fulfilled even today.
Instead the demand for them is increasing
day by day and it is turning critical. It is
understood that the Governmaet is not
making any sincere efforts to solve these
problems.

With this state of aflairs iegarding the
primary needs of a commow man  our
Prime Minister claims to take us ivto the
21+t century, He wants vs t¢ grow and
increase our  scientific  and ;schnical
strength. In fact, if we cumsider v hat
is going and what is increasing in  this
country we will find a {remendous In-
crease in the number of beggars, lahou-
rers, gamblers. prostitutes, .ruminuls and
other anti-socia] elements. Instead of find-
ing out the roote cause of ali these evils,
they talk about luxuries and grandeur only
when the basic needs are satssfied, we can
think of luxuries. A starving man will not
enjoy a video or television ss it wilj not
fill his stomach,

Now, there is a need o follow  the
policy of ‘live and let live’ und consider
the problem of the poor with conviction,
understanding and sympathy. Unless the
Government is sincere in its efforts these
problems cannot be solved. Rather, these
problems will become worse and take an
ugly shape and blemi.h the whole nation.
1 submit that the Governnm:nt should con-
sider this problem of providing minimum
basic needs to the poor, otherwise who are
left neglected might threat the unity and
integrity of our country,

For the last three years, the Government
of Andhra Pradesh has becen working hard
for the upliftment of the poor through its
populay scheme of selling rice at Rs. ?
per kilo. Bnut the Government of India
had branded this scheme s one of popu-
lis+ tactics and made a lnot of propaganda
critirisine this ~~homa e romntfer-produc-
tive to the nation saying that the farmer
will have to lose in the end. When  the
Andhra Pradesh Government renquested
the centre to supply about 22 iakhs tonnes
of rice for dis‘ribution to the poor at Rs.
2 a kilo only ten lakh tonnes of rice was
supplied. But now, the centre is coming
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forward with a scheme of supplying rice
at reduced rates to the poor in the tribak
areas only. I do not know if they borrow-
ed the idea from Andhra Pradesh Govern-
ment or there is a real change in  their
conscience itself. Whatever it iy, the change
is for the better,

The Telugu Desam Government, without
one month of its assuming Oftice had star-
ted distributing this low priced rice to
all the poor whose annual income does not
exceed Rs. 6,000)- but this Government
which has been ruling our country for
four docades, is not able to supply food-
grains to the poor at a lower rate jrrespec-
tive of their region, caste. creed and reli-
gian, T submit that it is very unfortu-
rie and also warn this Government that
they cannot win the hearg of the poot
people unless they supply foodgrains at 2
low rate to all needy people.

Sir. since T belong to the film industry. [

viould like to point out some of the
key issues concerning (he pcople of this
industry.  Today, the film iodustry has
provided employment to about 10 Jakhk

people, This industry is sa important one
in the s=nse that it has direct relationship
with the public. Tt provides entertainment,
knowledge and it also helps in national
integration . The Central CGovernment is
earning more than hundred crorzss of
rupees by way of taxes from this induastry

1 consider this heavy dose of taxation as
a very serious and in human aspects. The

people of this industry are not secure as
there is no guarantce of job in the indus-
try. Moreover, an artictor technical or a
musjcian gets recognition in this field after
a long period of struggle and starvation.
They wait for many years to achieve «
recognition in society. These artistes mav
be in demand for ten years or five years
or only two years. This js an industry of
glamour. So this glamour is likely o
fade away even within a year. Hardly
two or three artistes ameng hundreds mav
earn hoth money and fame. As spoon as
any poet or actor or Director or Camera-
man attains recognition and <farts earn-
ing_ the Government enters the score 1o
collect income tax, But when a producer
or an actor becomes ponr and cannot
afford two square imeals a day andis not
able to pay his house remt, th: Govern-
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. [Rao Gopala Rao]

ment will not ofter anmy help. The
Government  has not taken  any
interest in  thg welfare  of the

old, weak, handicapped and those who
depend completely on fine arts. Such peo

ple are completely  neglected.  Athough
producers always submit their grievances
the Government is not sympathetic to-
wards them.

Another important thing is that when a
producer is ready to rease a film, the
Censor Board stands in his way. I am
sorry to say thot this is a very sad state
of affairs. The movie which is ready to
be released is like a ripened fruit. If it
is not consumed in time it will rot and
become uvseless. Once it js  spoilt, it
becomes difficult to sell it, Inspite  of
spending lakhg of rupees the producer will
be floatnig in debts by the completion of
the movie. When it is time to be released,
the Censor Board tries to take advantage
of the situation. Even if the movie be-
comes useless like a rotten fruit and incur
a loss of ltkhs of rupees, the Government
Joes noy buther to take up any responsibi-
lity.

Often, tlie number of the Censor Board
does mot know the language of the movie
he has to censor. It is a basic necessity
that the censur Board member should
know the Janguage of the hlm he is wit-
nessing but the Government which has
been ruling for forty years, is not able to
implement this simple rule, The Censor
Board acts as a dictator and the pioducer
has to face a critical situation as he i3
not given a chance to explain his position.
So, I request you to see that this p.oblem
s solved.

You are at liberty to collect taxes from
the artistes, technicians and pioducers who
are earning in lakhs, You can even punish
them if they evade payment of laxes, But
a sitnation may arise and a person who
contributed large sums towards national
fmcome as taxes may not be able to earn
a single paise. I would suggest that id
times of difficulty the Government should
come forwurd and offer him ten per cent
or twelve per cent of the amount  paid
by him as taxes on humanitarian ground.

The Finance Minister s
<rores of rupees to the public as

distributing
Joans
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without a escond though; whether  the
amount will be received back o; not. [
am happy about it. ' I request him lo
show smiliar sympathy for the film in-
dustry also and have a soft corner tor it.,

Lastly, while the unity and integrity of
the country is to be protected and given
importance, the Censor Board is not
co-operating, When a certificatg is already
issued for a movie and when it s
dubbed in another language, even then
they create some problems and send it to
the Revision Committee. Will this type
of discrimination between one language
and the other, one State and the oth:or not
have an adverse eflect on the unity and
integrity of the country?

So, the Finance Minister should help
our Film industry, keeping in mind its
contribution towthes nationul incocme. 1
rTequest you to make a sincere effort to re-
alize and solve the problems of this  in-

dustry. With these words. I conclude.
Thank you.
SHRIMATI MAIMOONA SULTAN

(Madhya Pradesh). Mr, Deputy Chairman,
Sir, thank you for giving me the opportu-
nity to participate in the discussion on
the Finance Bill. Sir, 1 am aware that 1
am speaking at a moment when practi-
cally every aspect and impact of the Bud-
get proposals have been discussed at length
both in this House and in the other House,
I shall, therefore, confine myself to one
or two selective points, But before I pro-
ceed to do so, I shall refer to the criti-
cism made by the Opposition parties that
the taxation proposals are not based on
the concepts of equity, justice and eradi-
cation of poverty which is not sustained
by facts.

In fact. the major thrust of this budgst
taxation is against eradication of poverty,
to raise the level of the standard of living
of the people. to provide succour fo the
people belonging to weaker sections, the
tribals and the women, to remove illite-
racy and so on, and (o previde relief in
those areas where it is necded most. Of
course, it is not a populist budget and,
therefore. it does not have those prog-
rammes which may appear to glitter and
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dazzle but it does ensure o the vast popu-
lation of this country their daily bread,
not just the crumbs but the whole of it.
It also provides the protective cover so
that the people do not [all into the net
of foreign (l2by and also that the pace of
economic social and scientific progross of
the country js accelerated, not hindered.

Therefore, Sir, T welcome al! the provi-
sions that are contained iz this Bill. T
particularty welcome the proposals about
exemption of excise duty on 41 bulk
drugs. This is a very welcome step, Ear-
lier, T believe 34 drugs did not carry any
excise duty and that makes a list of 71
bulk drugs. This step of the Government
is in the right direction. It will provide re-
lief and succour to the people who really
could not pay for the esscntial diugs for
obvioug reasons. Sir, being encouraged
- by it, I sholl take this opportunity to
suggest that unless and until you exempt
all the meclicines from excise duty. it will
be difficult to provide relicf to the people
in the real sense. I shall explain briefly
how it is. Tnis iS a matter of statistics
and as I am very weak in statistics T
would brielly read them out, Sir, it is
estimated that the 41 drugs exempted
from the payment of excise duty would
have 5 formulation sale in India of ap-
prox. Rs, 200 crores, Government loss to
the excise revenue would approximately
be Rs. 20 crores. However, the total sales
formulation in this list of 41 drugs plus
earlier 34 drugs. between these two, would
approximate to Rs. 400 crores in India. As
against that, the approximate value on an
annual basis of drug formulations o which
excise duty has «till to be paid by consu-
mer is Rs. 1600 crores, On that you have
increased the evcise duty by 2 per cent.
While you have given exemption on 71
bulk drugs, you have increascd the excise
duty by 2 per cent the value of which is
Rs. 1600 crores. Naturally, the price of
the medicines will gp up. Therefore, 1
would request you to consider the sugees-
tion. At the same time, you have also
increased the excise duty on packagine
material, like bottles, p.p. caps and so on.
So, T shall not be surprised if there is an
increase ip the price by 6 to 8 per cent.

To take away excise duty. T know, will

13
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not be acceptable to you becuuse the loss
to the Government excacqyuer may  be
fantastic, but { can tell you that the drug
industry in our couatry is a highly profi-
tabie industry. According tc the Reserve
Bank of India, any industry is considered
to be sound if it makes about 15 per cent
net profit to net-worth. T hope 1 am cor-
rect, but in the diug indusiry it is any~
where between 25 per cent to 50 per cent
and in some cases it is beyond that also.

Now if you decide to take away this
unintended benafit from these big com-
pamies, which is your legitimate right—
you have got both lezal and moral
sanction for that—you will not cover
up the losg Of revenue because
of thig exemption but  will also
be giving relief to the consumer.
You could say tnat administratively
it may be very difficult to do so. But
that is not so. In fact this agreement has
been advanced earlier alsp when this
unitended profiy has no¢ been realised
and the transfer of  pricing has
taken place, T will tell you briefly that
if you conmsider this suggestion that you
ask the staff at every port to see tnat
before the pulk drug js cleared, the diffe~
rence between the notified price and the
bulk drug price is taken. then that will
not mean any extra burden on you and
at the same time you will get revenue, the
Government exchequer wil] get the money
ang you will be giving relief to the
poor. With these few words, I conclude
and J thank you very much.

MR. DEPUTY CHAIRMAN: Mr.
Matto, Four minuteg only.

SHRI GHULAM RASOOL MATTO:
(Jammu and Kashmir: Mr, Deputy Chair-
man, Sir, | rise to speak on the Finance
Bill. Although I belong to the Opposition
1 have got great praise for our Finanoe
Minister for two reasons, The first reason
is that he hay an c¢veR mind. He started
the pre-budget exerc.se with consultations
with lahour l!caders, industrialists, ghop-
keepers. big and smill men. smalf scale
industrixlist etc. and after introduction of
the budget he <tart:d the same exercise
and as a result of that exercise whatever
concession h: could afford, he has gladly
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{Sari Ghulam Rasool Matto]
given them, He does not pretend, like
others, that he iy an cxpert.

SHRI PARVATHANENI UPENDRA:

He says the same thing about other Min-
isters  glso,

SHRI R, RAMAKRISHNAN
Nadu): Genuinely,

(Tamil

SHRI GHULAM RASOOL MATTO:
He deserves praise. He doeg no; pretend
to be an expert. But he hus an open mind.
and 1 congratulate him for that, But while
making all the observations, we have not
been told as to how you are going to mop
up the black money in the market, It has
been stated. and it has always been stated
by us from this wmide also, that raids must
be done and the Finance Minister has done
it in a very big way, But to my mind
this i8 not a solution for mopping vp black
money. I would request him with all hu-
mility that after the Parliamen; session is
over, he should start an exercise with eco-
nomists, labour leaders trade uniens, shop-
keepers and others, as to how this black
money cap be brought into the national
mainstream. He will not tell them that he
has 5 stick in his hand. The stick is
already with him and he will pse it
But he should try to tell uwg how this
money can be mopped up.

SHR] R. RAMAKRISHNAN: He has
got e carrot alsp,

SHRI GHULAM RASOOL MATTO:
He may have the carrot, that is why I
Tequest him that while starting that
exercise he should use that carrot. 1
have a smal| suggestion in that connec-
tion. Just a« T was sitting here, an idea
occurred to me that he should start a
monthly income scheme  tha; anybody
why deposits some  amount—say  Rs.
72,000 in the bank, without being usked
tg tel} the source of hig income, he will
get, after 6 years a pension of Re. 1000
per month for years in succession. This

will give only 10 to 11 per cent.
5.00 p.M, of interest. The Government
will keep the money, Tisisa
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device which may be taken into oconside-
ration by him while formulating those
plans.

MR, DEPUTY CHAIRMAN: Please
concliude,

SHRI GHULAM RASOOL MATTO:
Sir, T have just started.

MR. DEPUTY CHAIRMAN: No, no.
Please conclude.

SHRI GHULAM RASOOL MATTO:
Sir, when I spoke on thg budget, T had
said that now that the ipternationa] prices
of crude have MO relation with the prices
that have fixzd by the Government, at-
least one concessign showd be  given.
That wag with regard to freight equaliza-
tion. I am glad that the Finance Minis-
ter, while replying to that point, told me
that my poinl has been sent to Mr.
Chandra Shekhar Singn, the Petroleum
Minister. Sir, 1 think it ig a matter con-
cerning the Finamce Ministry,

MR. DEPUTY CHAIRMAN: Your
time is over. Please sit down.
(Interruptions. . ... )

SHR! GHULAM RASOOL MATTO:

Just one minute. Sir. T want (0 finish my
point,

MR. DEPUTY CHAIRMAN;
come to the point,

Please

SHRI GHULAM RASOOL MATTO:
Yesterday. in replv to 2 question thap was
put by me it has been stated by the
Governmeng that in March 1985 the
internationa} price of peiroleum was 26 to
30 dollars. in January 1986 it haj come
down to 19 to 26 dollars and in April
1986—now—it is 11 (o 14 dollars. But
T heard on the radio the other day that
it is 8.5 dollars. So 1 would request
the honourable Minister that since hc has
presented the budget, at least he shonld
give one concession to ug as is obtainable
in the case of foodgrains, sugar and other
things, that i3, that the petroleum pro-
ducts will have (he same prices every-
where in the country—which js freight
equatization. The price wil] be the same
in Madras, it will be the same in Srinagar,
it will be the same in Shillong and 5o on.
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MR. DEPUTY CHATRMAN: That

“4s enough.

SHRI GHULAM RASOOL MATTO: 1
algo request him kindly to react gbout the
balince of payments position, as to what
is the lalest position and what he hag got
ogn his hand ¢5 tell us how he is going to
tackle the problem. Thank you, Sir.

MESSAGE FROM THE LOK SABHA

The Muoslim Women (Protection of
Rights on Divores) Bill, 1986,

SECRETARY-GENERAL: Sir, 1 have
1o report to the House the following
message received from tne Lok Sabha
signed by the Secretary-Genera) of the
L()k Sabha_-

“In accordance with the provisions of
rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, 1
am directed to enclose the Muslim
Women (Protection of Rights on
Divorce) Bill, 1986, ag passed by Lok
Sabha at jtg sitting held op the 6th
May, 1986."

Sir, I lay the Bill op the Table.

—_—

THE FINANCE BILL, 1986—Contd.

SHR1  VISHWANATH PRATAP
SINGH: Mr. Deputy Caairman, Sir, 1
~ have the highes; regard for Members on
" the opposite Bencheg for whay they have
said. even the critical comments, and
friendg on this side. and I am greatly
benefited by the debate.

Sir, Gurupadaswamyji, in his ©Own
gtyle—he always comes with very interest-
ing antedotgs—mentioned about  Alice
being in Wonderland and. after running
much,  Alice being at the same place.
Yes, we have been in the game place. on
the same gide of the confidence of the
people and on this side of the Treasury
Benches. There is another  Alice, Sir,
#ho hag alsg been in the same place. and
that ig on the o‘her sile of the confidence
of the penple. Only once did the people,
on the advice of this Alice, had boarded
a traip which, as he said, did go in the

 opposite direction. But people detected
375 PS--10
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it in time and did not go to the final
destimation for five years. In between

they got down at some points and got rid
of the train,

SHRI R. MOHANARANGAM:
Even sincere persons were affected.

SHRI1 VISHWANATH PRATAP
SINGH: Yes. When anytaing derails,
not only the people but those Wwho are
responsible also get derailed,

SHRY M. S. GURUPADASWAMY:
1 would request the Finance Minister to
move with us 10 ba in the train as we
are,

SHR1 VISHWANATH PRATAP
SINGH: Sir, we move with the people,
and if they alsp move with the people,
there would be no difference of opinion.

I alsy want to thank the Memberg of
the Consultative Committee becauge be-

" fore the formulation of the Budget we

had very much intense interaction and we
could incorporate many of the suggestions
that the hon, Members made.

Sir, this Rudget js a commitment to the
poor. Whatever epithets Mr. Nirmal
Chatterjee may give when he talks of
economy, ip giving epitnets he does not
exercise any economy. Many names he
gave, bourgeois, etc., everything. Some
hon, Members alto raised questions about
clags character. Surprisingly he raised
the question about the clasg character of
the Finance Minister, Somehow, I could
not have any options for where 1 was
born, but after I am bora T am respon-
sible for my deeds. But that ig mneither
here nor there. That is not the issue in
the debate. The Finance Minister ig
never in the debate, It is the economy
that is in the debate and the action that

the Government takeg that i in the
debate,

And if we see this commitmeat to tke

" poor and to the socialist goals that Con-

gress Party is committed to. the massive
increase that we have made in the anti-
poverty programme—I need not go into
the fieures—is a sure test of where the
money is going. One hon. Member
raised this point, The teat of any bud-
get is from where it takes and to whons



